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urging the grant of full Statehood for
Manipur. Members belonging to all the
parties and groups in this House have sent
it. I sugges that this may be taken up as
carly as possible before the situation gets out
of contr il and it is very essential that a
universal ¢ ;mand of this kind is conceded
by the Cha..-. Therefore, I would request
that this she jld be taken up by the Chair.
This is not t all a party issue.

THE INDIAN MEDICINE AND
HOMOEC PATHY CENTRAL COUN-
CIL BILL, 1968—contd.

SHRI S. S MARISWAMYITamil Nadu):
Sir, if the < bject of the Bill is to give a fillip
to the Ayurvedic system, I have absolutely no
com ilaint againtst it. On the other hand, I
w< uld rather welcome the Bill if it would
do equal justice to another section of p
actitioners who are practising in integrated
medicine for the last 30 years all over the
country. If my statistics are correct, theij
number is about 50 thousand. Educatlon ir
integrated medicine is imparted in about 40
colleges and 10 universities all over Ind a.
Now the object of the Bill is to consti ute a
Council wherein there is a fear th it a large
number of quacks would get a r lace, and
they would outnumber those people- who
have done research and who have hid
training, etc. for so many years. Yestt day
our friend, Mr. Goray, pointed out that in
Maharashtra they issued a circular saying
that whosoever comes befor a particular
date, he can register himse'f as a doctor if he
produces some certifit ate without any
support. So a large nur ber of fake
certificates were produced ard a large
number of people have becom: fullfledged
doctors. I have some true siory with me. In a
village in my State 1 young and healthy
fellow developed si smach ache all of a
sudden. He went to E native doctor who
gave him some pills. The second day he
went to the same docto' and complained of
severe pain. Then he gave him some
lehyam. After takini that, Sir, the fellow
died. Then the matter was reported to the
police and when 1 t was apprehended, he
gave a very stran.i-e reply. He said that the
pills were- manufactured by his father who
had learnt it from his grandfather. About
lehyam he said "It was prepared by my
father according to some Sanskrit slogan and
I do not know what is that slogan." So, Sir,
there au these t%/lpes of doctors who are
availabl all over the country. Not that I am a
>ainst z%lvmg any help to the Ayurvedic s
stem. I have absolutely no grievance against
it but there should be
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some proper training and research because
they are dealing with human lives and not
with animals. Therefore I am afraid that the
Bill as envisaged will encourage more and
more quacks and they will outnumber those
who hae got the necessary qualifications and
who have made research, etc. 1 hope Mr.
Murthy keeps an open mind contrary to the
statement made by the people belonging to
the integrated branch that he is very much
prejudiced against them. Therefore I request
that he should constitute a separate
Committee or a Council for the integrated
medical practitioners or he should give vice-
Eremdentshlp in the proposed Council to that

ranch of medicine. If he does not do that, I
think he will be doing great injustice to that
community. Qur country is a vast country of
7 lakhs of villages and there is great dearth
of doctors. Just now we were saying that
there is periodical incidence of famine and
pestilence.

What is wrong with this integrated
doctor? So more and more training must be
given to them and it must be seen that they
are sent all over the villages of the country.
The present system would only encourage
quacks. I hope Mr. Murthy, along with Mr.
Shah, would see that this community is also
helped in a big way.

MR. DEPUTY CHAIRMAN
House stands adjourned till 2 p.M.

The

The House then adjourned for
lunch at one minute past one of the
clock.

The House reassembled after launch at
two of the clock, MR. DEPUTY CHAIRMAN in
the Chair.

DR. "(MRS.) MANGLADEVI TALWAR
(Rajasthan) : Mr. Deputy Chairman, Sir, I
welcome the Indian Medicine and Ho-
moeopathy Central Council Bill, 1968. A
great deal of thought as well as effort have
gone into this for getting this measure in its
Eresent form. Ayurveda is a science which

as been nurtured and developed in our
country. It is a part of our culture. Soon
after independence a Committee on
Indigenous Systems of Medicines was
formed in 1948 popularly known as the
Chopra Committee. It recommended an
integrated course of medicine combining
the best of both the systems for study. In
1958 the Udupa Committee and in 1961 the
Lakshmanaswamy Mudaliar Committee
were set up by the Government of India
which recommended the establishment
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[Dr. (Mrs.) Mangladevi Talwar] of a
Council of Indian Medicines on the lines of
the Medical Council of India. The Central
Council of Health constituted a Committee
in 1967 with Pandit Shiv Sharma as the
Chairman to look into the details of the
proposed legislation. The major points of
difference among the members of the
Committee related to the question of laying
down qualifications for candidates for
election to the proposed Council.

The point raised was whether only
institutionally qualified persons should be
made eligible for election, or whether regis-
tered practitioners, whether they were
qualified or not. should also be eligible for
such election. This difference of opinion was
referred to the Executive Committee of the
Central Council of Health held at Naini Tal
in 1968. The Committee resolved that 50%
of the number "of members in the
Committees for Ayurveda, Siddha, Unani
and Homoeopathy should be nominated and
the remaining 50% should be elected from
various State Boards and Faculties keeping
an overall two-thirds majority for the
institutionally qualified persons in the
Council and the Committees. I am glad to
see, Sir, that provision of nominated
members has been brought down to 30% in
the Bill, instead of 50% as was
recommended by the Executive Committee.
But there is no mention anywhere in this Bill
that the overall two-thirds majority for the
institutionally qualified persons would be
kept in the Central Council and the
Committees.

Institutional education not only imparts
technical education but it also equips an
individual's mind to think, plan and work in
a methodical way. The real purpose of
education, Sir, is to develop the faculties of
an individual to the maximum capacity he or
she is capable of. According to Clause 17,
sub-clause (3) (a), a person, who does not
possess any qualification, if he is enrolled on
a State Register before this Bill rs enacted
and enforced, shall e doy all the rights
enjoyed by a qualified practitioner. So,
many quacks would rush to be enrolled on
the Registers of all States and if we have no
working rule for election to the Central
Council and the Committees, the chances
are that so many quacks would occupy the
exalted chairs of the highest body. In this
connection, Sir, I would just quote one
sentence from  the speech of the hon.
Member, Shri N.G. Goray. He gave the
example of a person who "immediately
applied and got a certificate that he was a
Registered Medical Practitioner. He does not
know anything about it; he never practised.
Such Eeople will dominate the Register. And
what happens to these 50,000
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Integrated Medical Practitioners?" However,
I don't say that many people have done so,
but there is a chance, there is a great chance
of their registering themselves as
practitioners, people who do not possess
adequate knowledge of any of the systems
which they practise.

The Central Government would have the
choice and the authority to nominate
persons of special knowledge and eminence
i each system of Indian Medicine to the
extent of one-third of the total number
which they would be entitled to.

Sir, it is stated that the Chairman and
Members of the Committee felt that, in so
far as Ayurveda was concerned, the
majority of the institutionally qualified
people were the people who were the
Integrated Practitioners of Ayurveda.

And they did not have either a funda-
mental understanding of the system or faith
in it and they had tended to practise only
allopathic medicines. According to the
Second Schedule there are some 116
institutions teaching Ayurvedic and Siddha
systems of medicine and 15'teaching Unani
system. Although it is not mentioned in the
Schedule, surely they all could not be
teaching integrated medicine. However the
fact remains that there are some 50,000 of
them in our country and it is a number that
we cannot just ignore. If they have no faith
or training 1n Ayurveda, well, whose fault is
it? Are we not responsible for their training?
Have we not spent crcres of people's money
on their training? Was it not our duty to see
that the right type of training was given to
them? If they practise only allopathic system
that, I submit, must be, to a great extent, due
to the demand of the public. People have
greater faith in the injections and quick cure
of dangerous diseases like typhoid,
infectious diseases, TB etc. by the modern
wonder drugs like sulpha drugs, antibiotics,
penicillin etc. In our country whosoever
practises any kind of medicine uses these
drugs; he may be a va:dya or he may be a
compounder or he may have any other claim
to practise. Personally 1 do rot subscribe to

fyone who has no full knowledge of the

ffects and the by-effects of these drugs, using
these drugs as they are very potent drugs
and serious complications can follow by
their injudicious use.

According to clauses 18 and 19 the
Central Council has full authority to appoint
Inspectors to get information regarding
curriculum, examinations, etc. of teaching
institutions and according to clause 22 may
prescribe minimum standards of
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education for granting degrees. For the
existing graduates they can prescribe ref-
resher courses to improve their knowledge
of Ayurved, I Jnani or Siddha as the case
may be. I ai | glad. Sir, that Unani and
Siddha are a >0 given their due share in the
Central C .luncil. Siddha is found only in
Tamil Nai u and Unani has some 15
teaching in .titutions throughout the country.
Although the origin of Unani dates back to
Hypi ocretes in Greece it took a long time
for i to come to India via Arabia, Europe and
I an. It came to India in the 18th century tnd
has found a permanent home here. Tlere is
no Unaii system being practised anyv here
else in the world except in India. I sul mit,
Sir, that as far as Ayurveda is conce ned, I
hope and I am sure tzat due weigh: would be
given to Ayurveda as it is found all over the
country and has the largest n imber of
Eractmoners and teaching instil utions. It

as continued in this country or the last
5,000 years; it has served the people of this
country mostly in the rural areas where even
now no medical h :lp is available. Its implied
knowledge is spread out everywhere and the
common home and grandmother's remedies
are n (thing but implied knowledge of
Ayurveda. Vorks of Charak and Susruta are
considered to be authentic and standard
treatises on ;urg;ry and medicine even
today.

The recomi iendation of the Joint Com-
mittee is hat there should be two separeate
and independent Central Councils, one for all
I ic three Indian systems of medicine and
the other for Homoeopathy, since the basic
concept of the Indian systems of medicine i
totally different from the fundamentals jf
homoeopathy. Of course, the Central
Government, in their wisdom, will decide
the ultimate course and take the decision, but
in my humble opinion the two systems, i.e.,
Ayurveda and Unani, are as different fr m
each other in their fundamental concept of
diagnosis and treatment. So, I vould urge
upon the Government to give careful
consideration and examine closely if
homoeopathy could not remain in the
Central Council. The three commitiees
would be, autonomous in their respective
spheres. The Homoeopathy Commi tee
could be given full autonomy as far ; .3 the
teaching and practising of the systen is
%o.ﬁcemed. With these words, I supp jrt the

ill.

SHRI M. V. BHADRAM (Andhra
Pradesh) : Mr Deputy Chairman, according
to the figurel- available, there are about one
lakh doctors for a population of fifty crores.
It roughly works out to one doctor for every
5,000 persons. These doctors are confined
.0 the urban areas. In the
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rural areas more than 80 per cent of the
people even today are dependent on the
Ayurvedic medicine and the Ayurvedic
practitioners available there. The Bill which
1s supposed to restore the status of Ayurveda
keeps the backwardness of Ayurveda as it
is. It does not encourage Ayurveda to adopt
new techniques. The Bill refuses to take the
best of both the sytems of medicine,
namely, Ayurveda and allopathy. Take, for
instance, the reluctance on the part of these
people to adopt new techniques. In modern
medicine there is bacteriology, microscope
and other modern equipment which are not
available in Ayurveda. If Ayurveda does not
adopt all these things, it would remain as it
was. I may quote my own example. When I
was a child I fell down from a tree and
broke my left arm. I was sent to an
Ayurvedic practitioner who, in modern
medicine, would be called an orthopaedic
surgeon. He did not know where the bone
had broken and so he sat it in a particular
position and put on the bandag;, thereby my
left hand today cannot be stretched. I cannot
stretch it this way. I do not blame the doctor.
Because of the non-availability of modern
techniques, X-Ray was not taken. So,
Ayurveda even today suffers. Microscopic
examination is not done in the Ayurvedic
system at all.

SHRI A. D. MANI (Madhya Pradesh) :
No examination is done.

SHRI M. V. BHADRAM : Anatomy,
physiology, pathology, bacteriology, all
these things are there, but these are not
being used. Some people may say: 'No, no,
the Mongolians have adopted our Ayurveda'.
This is like saying that the Pushapak Vimana
was there in the days of the Ramayana
when Rama flew back from Lanka to
Ayodhya. This is all self-deceit and self-
satisfaction and it does not take the country
forward.

An effort was being made about thirty
years ago to integrate both the systems of
medicine. I think science cannot be mono-
polised by any country. If a.ny body takes
an orthodox view against science, I do not
think can be called a civilised and modern
man.Unless Ayurveda adopts the new tech-
nique learnt from the modern medicine, it
cannot remain as a medicine. In this
connection I would like to quote a foreign
doctor who had toured our country from
January to March. He has submitted a report
to the Government in which he says :

"In the course of my study tour in
India, I found that Ayurvedic treatment
has proved efficient in a large number of
patients whom 1 personally saw and
examined. In a number of these
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[Shri M. V, Bhadram] cases, treatment
with modern medicine had failed. Besides
this, the effect of Ayurvedic medicine has
been lasting and free from toxic side-effects.
Ayurvedic approach is turned towards the
patient as a whole, and the detailed
observation was impressive. Ayurvedic
system of median; undoubtedly offers both
theoretical and practical possiblities which
call for further scientific study and investi-
gation as well as application by modern
medicine."

He further goes on to say :

"I would like to emphasize on the
following points

The long-term progress of this scheme
needs the availability and training of
physicians in both the Ayurvedic and
modern systems of medicine. Such a staff
alone can narrow the gulf that tends to
separate the two medical systems and

enable active collaborative  scientific
research."
If this attitude is not adopted by

this Government, the casteism which
prevails in the country is going to prevail
arid is going to be perpetuated in the
medical protession also. This Bill puts an
end to the education system which has been
in existence for the last thirty years in
10 universities and 50 colleges, like the
Tibbia College in Delhi. It is going to ut an
end to the education system. It means as and
when the Government thinks fit, when a
Minister comes and goes, according to the
whims and fancies of the Government
and the Minister the education system, the
curriculum itself, is being changed. Thirty
years ago they started it on the
recommendation of various Committees, the
Chopra Committee, the Pandit
Committee, the Dave Committee, the
Udapa Committee, etc. These people
suggested an  integrated system of
medicine, not exclusively Ayurveda or
Allopathy. If this is not adopted, the Bill
perpetuates the backwardness of Ayurveda,
the Bill perpetuates casteism in the medial
profession and destroys the integrated
system. If there are any lacunae, any short-
comings in the integrated course or system,
they should be set right. But you cannot do
away with the entire system  throwing
50,000 practitioners into the streets. The
Bill also gives licence to a quack to practise,
it means to kill people. Dr. Talwar read out
16 institut'vo ns. Many of them are bogus
institutions, and on the strength of the
certificates the names were enrolled in the
State Register or the Central Register,
whatever it may be. One institution [ have
seen. They have no rooms in that institution
to teach the people. Even if teaching is
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there, there are no hospital facilities where
students can have practical knowledge of the
whole thing. It means this Bill is going to
give licence to lakhs of quack practitioners. I
do not mind if they are given licence to
make a livelihood, that is a different thing.
Not only that, they are going to give licence
to sit over and control the future of medical
education in India. This is a preposterous
proposition which the Bill proposes.

But at the same time I am not opposed to
Ayurveda. Ayurveda should be there
because it is available to 80 per cent of the
people. It should be enriched, it should be
mmproved, research must be done, and
modern techniques, modern method of medi-
cine should be adopted. Also I would quote
one example of Mr. Balchandra Mcnon. He
was suffering from duodenal ulcer for
several years. His stomach was cut twice.
Ultimately it was proved that his stomach
was mishandled. He was cured only by
Ayurveda medicine. I know him for the last
forty years. So, I am not blaming the doctors.
Unless we adopt this method, Ayurveda is
not going to survive in India. It is going to
satisfy some egoist, some protagonist or
some vested interests or some politicians
behind the whole scheme.

Sir, I would draw your attention to this
The Ministry and the Minister in particular
are prejudiced against the integrated medical
practitioners and they are biassed in favour
of Ayurveda. It is not bias. It is only killing.
Theﬁ/ are not going to save Ayurveda in India
if the Bill is passed into law. Why am I
saying this? The Minister in his speech at
one sta%e was characterising these integrated
medical practitioners as inferior stuff. Those
people who could not get accommodation or
admission into the allopathic medical
colleges, those people have gone to this
integrated medical course, which is noi a fact.
There are many eminent physicians c\en in
Government service whose
recommendations or whose opinions are so
much valued and accepted on several
occasions. I would like to quote the Minister

"During the trial of this scheme in the
schools and colleges of Indian Medicine in
the last twenty years it was noticed that the
students of Indian Medicine were
generally those who had failed to qualify
for admission in a modern medical college
and as such they tended tolean more and
more on the subjects of modern medicine .

It means that inferior stuff has gone to
them. It does not mean that in the allopathic
colleges they are all good people. It is
preposterous to suggest that thing.
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Another thin; the Minister says—

"After passing out from these colleges,
they resorted to the practice of modern
medicine and used little or no drugs of
Ayurveda, Si< dha or Unani in their prac-
tice. This 1 is caused discontentment with
the so- ailed integrated system of
medicine."

At the same time the Minister says a
different story when den]ylng them their
proper place in the Council :—

"The Joint Committee felt that since
the practitioners who have gone through
the concurre it course of training are
primarily practitioners of Indian Medi-
cine, they should be registered in the
Central Regi ter of Indian Medicine as
practitioners of Ayurveda, Siddha or
Unani, as tho case may be."

At one stage the Minister says that they
are not practising Ayurveda, that they are
only allopathic practitioners. Then he says
they are of Inciian Medicine, not of Allo-
pathy. This shows in which way the Minis-
ter's mind is going. It is going against the
fifty thousand integrated medical prac-
titioners.

SHRI S. S. "MARISWAMY : I asked
him whether e has an open mind. He said,
yes.

SHRI M. V BHADRAM : If he has a
closed mind . . .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : He is now trying tc close it.

SHRI M. V BHADRAM : If he is sus-
ceptible to my influence, why does he not
accept my suggestion?

SHRI B. S. MURTHY: We have an open
mind.

MR. DEPL TY CHAIRMAN : Will you
please conclu

SHRI A. L. MANI : He is making a
useful speech. He should be given more
time.

MR. DEPUTY CHAIRMAN : Then you
will lose your lime.

SHRI M. V. BHADRAM : Therefore,
the Minister should carefully look into
these points and see that ayurveda exists
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in India and they should energise and en-
rich it. At the same time they should protect
not only ayurveda practitioners by givin

them a proper place in the Central Counci
but there should be a separate Council for
them; and also they should protect their
right to practise as they have been doing
for the last thirty years.

I will take up the other points when it
comes to the clause by clause discussion or
amendmets. At this stage I am satis fied
with the remarks I have offered so far.

SHRI K. P. SUBRAMANIA MENON
(Kerala? : Mr. Deputy Chairman, I welcome
this Bill as far as it goes. It has got its
defects too. But the problem today in India
is to see that the millions of our people who
live in far off villages should get some sort
of. medical assistance at expenses which
they can bear and in places where they can
get it. Therefore, Sir, to brush aside
ayurveda as a backward system is easy but
to put something in its place where the
millions_of our people can enjoy some sort
of security is a little difficult.

Sir, 1 agree with some of the speakers
who spoke about the inadequacies of ayur-
veda as it stands today. As you know,
ayurveda rose in the pastoral civilisation
of the vedic Aryans. In those days we
had pristine forests, virgin lands,  crystal
clear waters of the Ganga and the Sindhu. In
those days we did not have the problems of
huge cities, big chemical factories,
polluted rivers, lack of fresh air, etc. The

roblems of medicine, health, etc. were
imited. The advance of science, the know-
ledge gained in natural sciences, etc.
was also limited. Therefore, the science
which rose in those days had its limitations
It catered to the limited needs of a pastora
population who had all the fresh air and
good water and the pristine forests to roam
about, who were not very often subjected to
disastrous, contagious diseases, etc. The
ayurveda in those days catered to the needs
of this population. But, as you know, Sir,
stagnant knowledge is no knowledge at all.
Unless it develops according to the needs of
the times, according to the range of
knowledge, in fact, it may become harmful.
What has happened is that after the third or
the fourth century there has not been a
single good treatise on ayurveda; it has
stopped  thereafter. After Susrut and
Sharandhara we do not hear anybody having
written an original book on ayurveda. In the
fourth century we could not have had a
microscope. We did not have electricity to
conduct electrolysis of blood and all these
things and we could not have found out so
many diseases. Therefore, let us
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[Shri K. P. Subramania Menon] recognise
the backwardness of ayurveda. At the same
time let us also recognise some of its good
pooints.

As you know, Sir, in those days the num-
ber of herbs which were there, by empirical
application these scientists found the use of
some of these herbs. Even today those are
very powerful and very useful. But our
mistake is that we have not used in a scien-
tific manner the legacy and the knowledge
of our past.

That is the point. Now for example, we
know there is trifala or three fruits, havmg a
number of uses. Now, why can't our modern
laboratories do research on these things? We
are supposed to have a drug research
laboratory in Lucknow. I do not know what
they are doing. But whatever advance has
been made based on our past knowledge has
been made only in the Western countries. For
example, you know sarpagan-dhi. Now we
could have found it out. Similarly, I was
talking about trifala. There are a number of
effects which these three fruits have got.
Why is it that we have not done research to
find out the active principles which give
such effects ? Then there is another thing.
Ayurveda, as I said, is mainly based on
herbal remedies. And these herbs sprout in
different climates, in different conditions,
etc. A number of people are not able to
identify them. This 1s also a problem. What
is called somalata in the North may not bs
somalata in the South. This problem has to
be solved. Otherwise, the same name may be
applied to different medicines. The whole
thing requires a vast amount ot research and
a scientific approach to the problem. The
solution of those problems will lead us to
better treatment of diseases, etc.

As you know, Sir, it is recognised that the
modem system of medicine, with all its
wonders, has got its defects. For example, in
many medicines the toxicity is very high.
They create reactions, whereas in the case of
Ayurveda, because it is mainly herb-based,
they do not create such toxicity and soma of
those medicines can be very useful. It is,
therefore, necessary that we should conduct
further research on the old herbs, on the
particular medicines which were used, etc.
At the same time, to say that Ayurveda is a
complete system of medicine is to
misunderstand what a complete system of
medicine is. A complete system of medicine
requires investigation, diagnosis, treatment of
the disease, aftercare, etc. Obviously, the
methods of investigation, the tools available
for investigation, etc., in Ayurveda are
limited. It has not advanced 1its scientific
level since the third or the fourth century.
Therefore,
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it cannot be a complete system. But its
medicines have been useful. For example, it
has found that in the case of rheumatism,
etc., a particular tylpe of treatment can be
very useful and it has proved effective, too.
Similarly, in certain cases of intestinal
ulcers, etc. some of the medicines offered by
Ayurveda have been found effective. At the
same time, we should note that a man living
in Delhi or Bombay or Calcutta cannot go
hunting after herbs, make kashayas out of
them, have pathyas, live without work,
without food, etc. Thsrefore, the whole
medical treatment has to be adjusted to the
modern needs of the society. Similarly, why
can't Ayurveda adopt injections, tinctures,
etc.? Some of these medicines can be easﬂy
available, can be wuseful. Otherwise,
Ayurveda may not be useful for a city
population. It can be useful to the rural
population who have got the herbs around
them, who can pluck them, prepare
decoctions out of them, etc. Therefore, it is
necessary that this system should adopt
certain  things, with the necessary
modifications, etc., from the modern system
of medicine. 1 do not understand why
A urveda cannot ado c{)t the modern system

investigation and diagnosis, because

Ayurveda in itself has not got that.
Therefore, it should bg possible for
Ayurveda to adopt the modern system of
investigation and diagnosis. Now, these are
the points, Sir : If this Bill helps in creating
an atmosphere in the country to modernise
the whole system of Ayurveda, to take from
it whatever is good, to adopt the medicines
for modern usage, for the use of industrial
workers, for the use of office-going people
who cannot sit at home eating a few pills,
drinking kashayas etc., then it can be useful.
At the same time, we "also should not forget
that at the given moment, in this country,
vast numbers of people still have to depend
on Ayurveda and those people have to be
protected, and this Bill goes a long way in
protecting those people from the attacks of
quacks, etc. True, even this Bill gives
protection for quacks but that is the case
even in the most modern system of
medicine. Large numbers of quacks are
there, who go about saying that they are
doctors, etc. That you can prevent. That can
be prevented only by enforcing it strictly.
So, I think this Bill is in the right direction,
and I support it.
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SHRI A. D. MANI : Mr. Deputy
Chairman, Sir, 1 oppose this Bill with
mixed feelings, because I myself have
practised one of the so-called Indian
systems of medicine, namely,
homoeopathy, which, unfortunately, has
been excluded from this Bill.

I have studied a good deal of homoeo-
pathy and at one time I felt that homoeo-
pathy was the last word, was the final
word jn the medical science. I have treated
one of the members of the All-India
Medical Council.

Please do not anticipate my points. I
have treated a member of the All India
Medical Council. He was suffering from
insomnia. I gave him aconitc-6 and he felt
much better by taking aconite-6 than he
had ever been before by taking tranquil-
lisers. But I found later that homoeopathy
as different from the other systems of medi-
cine has got serious gaps in knowledge.
Homoeopathy was discovered in the 18th
century and Ayurveda was formulated
many centuries ago, and so also the Unani
system of medicine. But the word has
advanced very much and after Sulpho-
namides and antibiotics the entire medical
world has undergone a revolution. Mr.
Shah who is an admirer of the Ayurvedic
system of medicine must accept the fact
that sulphonamides and antibiotics are
completely revolutionary in the system of
medicine. Then I came to feel that homoeo-
pathy was not the last word but perhaps a
useful word in medicine and I came to the
conclusion later after studying certain
books on modern medicine that modern
medicine had the key to greater knowledge
in regard to the ailments of humanity.

Sir, what does this Bill seek to do? It
seeks to bring in the communal electorate
principle in the systems of medicine. It
says that if any decision is to be taken in
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regard to the Unani system of medicine by
the Central Council, then three members
practising in that system must agree. Now in
regard to medical knowledge there is no
ﬂuestlon of a Unani doctor or an Ayurvedic
octor. What is the correct ailment and what
is the correct remedy to be prescribed? That is
important. Why should Mr. Shah try to
placate all the separatist feelings in this
country? The system is not integrated. Why
should these three Ayurveds agree or three
Unani doctors agree before a change is
made? 1 am unable to accept this theory. He
does not say that any modern doctor, any
person conversant with modern medicine,
must be associated with the Council. You are
tyring to introduce the principle of communal
clectorates in this sphere. 1 agree with my
friend, Mr. Bhadram, that this Bill seeks to
launch under the certificate of the Central
Government a large number of quacks in this
country who are so-called medical practi-
tioners in the Ayurvedic and Unani systems.

SHRIAKBARALI KHAN: Mr. Mani,
don't you think that there are thousands of
%eopl¢vwh0 are being cured by Ayurveda and

nani?

SHRI A. D. MANI : I will give you my
own example. I took one patient who was
not properly treated in the Willingdon
Hospital. (Interruptions) I have practised it
own myself. (Interruption) Sir, I have also
studied allopathy and 1 can also give
allopathic treatment. But I am not wanting
to be registered as a qualified practitioner
either in modern medicine or homoeopathy.

SHRI K. K. SHAH : Can I call you a
quack? You are such an expert in homoeo-
pathy without registration and without
medical qualification.

3P.M.

SHRI A. D. MANI : I want to give you
my experience of the so-called Indian system
of medicine.

SHRI AKBAR ALI KHAN : How many
persons who ha\e been under your treatment
have had a prepetual life?

SHRI A. D. MANI : I took a patient who
was ailing from something which was not
cured by- the Allopaths to a Unani Doctor.
When I say Unani Doctor, please do not
misunderstand that I am casting any
relfection on any system of medicine. The
pulse was taken. The pulse can be brought
down by Equibron or by taking a
tranquiliser. The pulse is never the
indication. It is the heart-beat which is the
indication under the modern
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system. Tie pulse was taken and two bottles
of what looked like water was prescribed
With some powder and the Bill was Rs. 30.
If the matter had gone before the Minister
for Petroleum and Chemicals. .

e LN o I
p 695 % s ad By o JUye
= UR ek g

(Interruption)
et oW wERE WA ;oW OTH AT
 ifas 79T | a7 g W i A 2 )

SHRI A, D). MANI : The Minister would
have haule. up the person. (Iaterruption)

g7 Affam, § wea wAwa o A @l
g, #=w, #w@ag a1 E1 E 1 ] am

not getting the protection ot the Chair to the
extent I hat I deserve. I want to take one
point about all these things. You are talking
of price control in regard to allopathic
drugs. What about price control over
Ayurvedic or Unani drugs? Why should anyt
>dy charge Rs. 30 for two bottles of water?

AN HOr . MEMBER : What happened
then?

MR. DIPUTY CHAIRMAN : You
continue yc ur speech.

SHRI A. I). MAN! : They are very hostile
to me. Truse are all matters which Mr. Shah
should take into consideration. I feel that i
we want to help Ayurved and Unani systems
of medicine, we have to accept the fact that
the modern system of education i 1 medicine
must be the basis for both tin systems
namely, a good knowledge of ;inatomy and
physiology and a fair acquaintance with

pharmacology. These three things are
necessary.  Taking the pulse and
prescribing.. .

SHRI K. K. SHAH : May I take it that if
the qualifications for admission to Ayurved
are fixed that in the previous standard, in
matriculation these subjects should be
tnught, then you have no objection?

SHRI A. D. MANI : No. Matricultation
standard v; ry from University to Univer-
sity. The moment you admit them, I only
want vou to prescribe these as compulsory
stu lies where a person must get at least
6%% Very few know about human
anaiomy among the Ayurveds and Unani
physicians. The holding of the pulse . . .

T[ ] Hindi transliteration.
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SHRI K. S. CHAVDA (Gujarat) : He
should address the Chair.

MR. DEPUTY CHAIRMAN : He is
addressing the Chair but only looking to
that side.

SHRI A. D. MANI : In regard to the
Central Council, do not think 1 am putting
forward any outlandish theory. There must
be somebody who brings a sense of balance
regarding research in these systems of
medicines. There must be somebody
acquainted with the modern system of
medicine in the Central Council. I do not
want you to confine it only to the scheduled
tribes of Unani doctors and the scheduled
tribes of AKurvedic physicians. Why should
you have this sort of compart-mentalisation
among the doctors. I would like Mr. Shah to
put up a member of the Medical Council
also on this Board who may benefit by his
association with the Ayurvedic physicians
and Unani doctors. Regarding clause 17 it
says :

"Nothing contained in sub-section (2)
shall affect the right of a practitioner of
Indian medicines enrolled on a State
register of medicines to practise Indian
medicine in any State merely on the ground
that on the commencement of this Act he
does not possess a recognised medical
qualification."

Mr. Shah knows 'that this Parliament
itself passed a law which enabled one lakh
of quacks, I repeat, one lakh of quacks, to
be enrolled as medical practitioners. They
are quacks but they call themselves doctors.
I call them quacks. (Interruptions) I am also
a quack. You are also a quack. All of us are
quacks. I feel that the moment the Council
comes into being, some attempt should be
made to revise these lists and see whether
these persons have acquired the requisite
knowledge and experience. It is time to put
some sort of moral pressure on them to
improve their knowledge, to improve their
techniques.

My third point is this, and this is the final
point regarding Ayurveda and Unani
medicines. Now, Sir, when I buy an
allopathic medicine, 1 get a folder which
says that, if I take more than five tablets for
example, or, say, a tablet in excess of the
prescribed dosage, I may develop rash. For
example, erythrocin is one of those drugs
which may cause allergic reactions. Now, in
the Unani system of medicine or the
Ayurvedic system of medicine you are given
a bottle on which it is written that the
medicine contained in that bottle is meant
for brain disorder, for stomach disorder
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[Shri A. D. Mani] SHRI A. D. MANI : After that I did not
and for other disorders. In fact. all dis use this medicine. All these go to show that
orders are included in the lable on the bottle. th%se drugls sh01111d 1216 carefully examined
I say there should be a definite statement@0d Property explained.
about the medicinal properties of the Ayur
K/?dlcs}rln?ldlcullles, for exa}rlnple}.l. 1 am sure

I. ah will agree that this 1s necessary < N
because we must know what the propertics St WA & WG (3HT qIW ) IS
are_because a medicine may fail and theqﬂ'm’ qz fqm faw = it wom 2 & sawr
patient may die, and Mr. Mariswamy = "
mﬁntioned the casehof a manswho died after #9¥A FF! &7 TGN MY AT I w0 F
taking some 'Lehiyam'. So one must pg grup i Tt T % P
know what he is taking, and the Minister R'T, o ﬁ[*ﬁ_’\'ﬁ_fm it N q-ﬁ "ff )
should 1nsflst t}ée}t.the Ayurveda anﬁ Unani #, #f=faq &, 39% g=m-g=w 48 g9 sfzo
systems of medicine must accept the same g | feg W az mfaa gF itz
rl}:gorpus control over pharmaceutical re ! bl P ug m i ot
paratlol}ls Wl‘(lleh illle allqpathl% systeén a? afr zaF oo gm0 7|, Td 2am
accepted under the wvarious rug Control . . & i PPy
Orders. If this is done, I hope that these AR 71 AwAT § | T e Ay g v i
two Councils will develop research in the war wit famr £1 q@p 1 wiv %1 wfvw aaF
Ayurveda and Unani systems of medicine. . s 2  piim o s
Ih quitehagreehvriith my fri?nd, lglr. ?hak};,m I WET R TH OIW O H WEdeT
that Sushruta had a very clear idea of the ez ,qrﬂmq—g‘ 0 71T B FAdl Fibee
anatomy of the human body and his methods .. .? ol ’ '
of télasnc Sllll‘gf;l‘y have been a mﬁ)del dfor W T w1 A g e o 2 T e
modern plastic surgery. But that does A A -
n((i)t mean dLtha‘[ all 11§nowledge was concentrat A T a1 - 4
ed in India at that time. Humanity is . =
progressing. Our knowledge is increasing. RERCLL AL ﬁm ‘f"" _m‘ﬂ a-ﬁ R
We must honour our ancients and take the mrr sifar w1 | o= & wor 3@e@ O™ 1 A
best of what they did. And there are a faw 2 fr & e .
large number of Indian drugs  which can '™ 8 i 971 ¥#AT ¢ Iw Ama wers ae
also be subjected to extensive research and #fy ) weqrr g, w2 fowsdt zvform 7 97 &
analysis. 1 may mention about the drugs . P 2
also. i sifw o far 1 27 T un A e

MR. DEPUTY CHAIRMAN : You need # %1l o foarry zm fie sArwdft fostat aivedt
not mention about them now. A A owTere ¥, &w o wa weid mew @ oA
SHRI K. K. SHAH : 1 accept your ﬁ' FEOAT] im- !| ATl ;' A1 TN T I q9
statement. Would you not agree that we find . _* .~ - . .
out what we knew? Let us find out what we 7% 741 ¥ | 5t& Iw & A%yt 33 W00
knew, and after finding out what we knew, if 2 wr =5 ave & sy avn @ fv =7 awanfagi

we find that anything else is necessary, we .. - o i
shall take it, buf at least let us find ouf what % ATV A/ | & T7aA| #, AT G

we knew. TIET F ATETT AT ) WS ST § OF ST A

MSHS%IhA.OD. MANTI : I tenlt)ireltyﬂallgrdee Wiﬂ% A ¥ fam gwEEE g g, AN RTrege
r. Shah. One more point about the drugs. I . -
am sorry that these are all matters of personal &F #Fil # A% qun a9 foa am d ) wr
dﬁtai'l" Ten'd y}o’;aarsI agod soine. Ayurvedic wa #w w et vw e 41 FHT AT TET
physician said that I was developing cataract. . _ .4 N - - -
He gave me some powder. I put the powder in & Z77#T1 1 st aya 31 @ 2, @1 e
my eyes and I saw an atomic blaze before me @it et 1 wewre #1712 FrwAw 92 <@ @
and I was seeing things very much better. And N e .
when I continued using this powder, somebody ezt var B wramy | wg /g A afgn
said that I should better get myself examined wy fi Zor # o ayfaw sf=r T T & H
by an opithalmic surgeon. I got myself . . TR
examined by him and he told me that there #& urfas; ¥rfe st & A1 71 oifyw wif=
was no sign of cataract at all in my eyes. T amy s AT} W g v A T e
SHRI K. K. SHAH : That shows that the & famr srowyz €1 927 it farT =1 wfen 911
Ayurvedic medicine had benefited you and . _° ) . A s
your eyes were very good at least at that AT & ¥af ¥z T g fr wra WiwdT drara

time. T AT T o E Ay 3w A 2

Thank you very much.

SHRI G. A. APPAN (Tamil Nadu)
Mr. Deputy Chairman, on a point of order.
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The other day in the House I raised a point of =it FETEF W : .3
order that when people address hon. Members v (¥ w3w) - 2faq

of the House or Ministers they should addres &% WA 2, fafopet fasit & 99, 51 2w

them by the name by which they are know I #7 7, I a7 W
on the electoral rolls. The other day m; friend . _ R 7, 98w TEAL AW T T

Mr. Rajnarain was using an ex| ‘ession like ® % T SEA & 41 i swwwan 7 fy g
small children. Let us have <iecorum and srey a7 a1y wear =1fen |

decency; let us respect each c ier. I want that -~ :

name Feroze Gandhi to be expunged; if he
wants to say Mrs. Gandhi, 1 do not mind.

MR. DEPUTYJCHAIRMAN : The other

Ffed
day 1 also pointed out that when referring to o Tt i : .
Ministers and Members, hon. Members shr aid " T S wA Aw g g, A

refer to them in polite language and actually 1 7 7t F s 97 Fwr¢ ATLA] F1 TACS
had suggested to Mr. Rajnarai I that lie should $ 1 % qyx 2w - j
refer to the Prime Minis; ;r as Mrs. Indira & ! ¥ W97 29 %7 979731 ¥ JAAT [T g

Gandhi. I hope this di ease will not prove to be fa Zur 41 H1 qverer  =aw geq %1 Ary =&y
contagious and w 11 not spread further. - P A e
i ) ) o F WG AAAT 2, A BY |WATA A qA AR K
ot frémm et (7 Pw) W W G o o 3uw 45 8, fo o ame @
a7 &1 o 2 fea wwe feara e e o 18 e 28 2, uA sewfa H W T
IR WA AT T WA ENATE g gy iy vt ey aig wowma G
. - 5 o
ayr BT} WWEAT AT AT A TR
ot wewr a@]  (fazre) o sl arw
FT A F FT AT UM KT FHTI ATX AV RO a ruling on this point?

g7A wear ¢ - .
g MR.
MR. DEP JTY CHAIRMAN : T had told the sj; dow,,{"{fﬂﬂ}im"ﬁi::,‘iﬁxj‘”

House the other day that if you want to adi
ress the Prime Minister as Shrimati Indira

F Gandhi I would h biection but oy el oo r = i, S T W

eroze andni 1 wou ave no opjection but « - - N

if you say Shrimati Feroze Gandhi it is not % T T W ﬂm LIRS ﬁ'rﬂr&r Rlid

proper. sfefm o graifas wifoer &7 729 €1 =1
SHRI N. K. SHEJWALKAR (Madhya ? ' % Tt 5 2 7 b s o nfafarr

Pradesh) : V hat is wrong with it? oA b=y 2, WA BW § AR 0 9HT
MR. DEP JTY CHAIRMRN : I think you 2% 1 fziaw 3 zan &< Zo & awrgom §

all know that first your own name comes and st sy 7271 # gv¢ @z =y 71 =27 # 5 A
then comes the surname. But if you use this in -

st Fgmwata ;. wEET TAET AT ST oA

SHRI G. A. APPAN : Can you not give

: Please

1 derogatory manner, that is not proper.

o fadaa aqut 5 e qEE § oI
Zit wif wmafer @#1 ol & e & fa
geAr Azt 7 b oot 39 | Oz war 2 fr afa
Foam & NG oy Gear @ M7 fasre swar
2| d1 T § 50 wwew @ gasar g e
srfem

it gwmarefa T zfeorm & wer o T
7 3w fm T owan

SHRI G. A. APPAN : Our guideline is
the electoral roll or the University Register.

ol ffeem w97 2, SAET A A aar
g1, foer w s &, foar w1 foras an
g1 3017 A1 T 99 ®7 %, T T K AT §
Rt g it 41 W A g eeeE feE e
AT F | A, SIS 9EIET, FEIT 4 7 6
w3 &y FAfemy s oA &, S
HTATT T H17 WA AF AT A7 o /e
a7 34 fafrem gmfaat o zwafmn & 2
fr oy ww faqr mvwre a1 G s W
wit Fir )
Time bell rings ’

T, WA AT @EA AT TSN A1 T4, AT
ST AT AT TE | A § AT §oow
§o AT e g fF wra A 2 ar 70w
T EE W TEAr &, IAea i a giar
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[ofr waelt @ avady)

& fad worE arr A e @) e 1944
o W e mey A SEoe S T wEr @
fiw or i S At ¥ g7 Awar 87 afFe
arrrry Apifeat & g5y 13 gl ar 2 ag
Ay Frmtegr @ T w oW Gy A
& v 2, wpr 21 T 2, a7 daer 13w
drrfet & faa gr e 2, 13 sl st %
fair &1 721 & 1 ar # wrenr " S T wEm
fr ooft Frf w=rw garg, e frodw Foare
SR T A IR 7T A |

§ wrad A 21 AT A0 O CAE
FUreTE Al AT 49 T F ovg F YT wEa
e 3 Pt et 1 o aew 6 20 &1 wren
AT AT 19 A\ A7 e 2097 e owrs
fafrom omEr 1 =7 fama wfmes w7
T OWMTE G W e & froore W oA e
Afqare 2 73 &, 3% w21 §7 WA A A T
ST W g A s § 9 few aifeee
&1 T AT 4 347 g £ g S fafeer
sy 2 17 sl A 8 A 6 wfw:»:iw
Fl— ez T owmw fr dEem awe Momm
AATAAE 1 AF AT 72 7, AHTAAE F91 73
g A0 wr ow w13 avesE dnme % fFa
WY AT AT 6 AH 5, SATA 7 SATET A
#1 7 fzerean zavd? A1 9 W T

At qarF 92 2 fF oW 29§ e e,
w7 g9 7 w1 fafEen & se oo o #, 39
Fafwmm onfeeil &1 s @ w3997 w94
ar a7 a7 fafran o7 o el v oaer T
AT AWAT Z A1 § w7 Tr=ra #5757 97 fovn
== | ze farg A i ey v T e A

a2, faw e @ e & farg grafosa 23
o e w73 & fan urafwwar 37§,
FAN AT T A0T 59 vl & Fan A srataar
& U wT T

TH EEl & ary grmamt st § fra sy
Wrr!‘ﬂmm L, EET AT TR A )

SHRI HAM ID ALI SCHAMNAD
(Kerala) : Mr. Deputy Chairman, while
supporting this Bill, to provide for tne
constitution of a Central Council of India
Medicine and Homoeopathy and main-
tenance of a Central Register of Indian
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Medicine and so on, I hope the Government
will bring forward another comprehensive
legislation to do away with the defects and
lacunae that are existing today in this Bill. I
hope the Government would make a survey
of the system of our Indian medicine that is
being practised and after making an entire
survey  would  bring forward a
comprehensive legislation in future. Indian
medicine consisting of Ayurveda, Siddha
and Unani systems today is not given its
proper place in the national health service
of India. They do not come in the proper
national channel of health service. Why is
it so? Ayurveda is no doubt one of the
glorified systems of medicine, no doubt of
it, but has the quality of the Ayurvedic
medicine improved? That has to be seen,
and Government should take steps to see
that the quality of the Ayurvedic medicines
is improved. It is not enough if we increase
the native physicians or Aurvedic
physicians. It is absolutely necessary that
the quality of the medicines should also be
improved. A scientific approach should be
made. As has been pointed out by many
Members here, when we say Ayurvedic
physician, we must also define who is an
Ayurvedic physician. We should not
recognise a quack as a physician. They will
have to deal with human beings and not
with the animals, as has been pointed out.
It is absolutely necessary that whoever
practises must be qualified. If it is in
Ayurveda system or Unani system or if it is
in Homoeopathy, in whichever system he
may practise, we should not allow just a
man to call himself a Homoeopathic doctor
or other odctor. One fine morning a man
appsars on the scene and calls himself a
Homoeopathic doctor and we recognise
him. This is a question that I should like to
put before this House and submit to the
Health Minister. 1 am given to understand
that even postal tuition is being given for
Homoeopathy system of medicine. How
would it be possible? One gentleman told
me that he studied the Homoeopathic
system of medicine through postal tuition.
After studying it by postal tuition he treats
the patients. If this is so, I do not know
where our patients would go. We need not
mind whether the origin of the medicine is
east or west or is Indian. What is best
suited to our country and to humanity
should be taken into consideration. We
need not be guided or prejudiced by
sentimental values.

I should like to make a few points about
integrated medicine. Modern medicine and
Ayurveda are combined together and the
integrated medicine is being formed. Some
colleges were started
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our cou try. There was one GCIM College in
Madras, Graduate Course in Indian Medi;ine
with modern medicine course was tarted
there a few years ago. Unfortunatel'.' that
college converted itself into a mod; n
medical college. And students comini out of
that institution claim that they has
attained knowledge of Ayur-i medicine.
When they go out of the co lege, they do not
touch Ayurveda. They only practise modern
medicine because Ay irveda is not attractive
to them; nor th p iple are attracted by Ayur-
veda. These GCIM students and doctors
after coming out of that college, a'tended a
used V BBS course and have got the iMBBS
degrees and they have become allopathic
doctoi .. So also in Kerala we have got an
Ayurvedic College which gives the Degree
of BIM, Bachelor of Indian Medicine. Even
lose doctors, after they come out of that ¢
(liege, are attracted by MBBS degrees. After
BIM, they are not content with Ayurvedic
medicine, they do not practise that medicine.
They also go in for MBBS. \ condensed
course has been started by the Kerala
University. Alter a two-year course they also
get the MBBS degrees. Th. bifuraction
should be there, division of medicine should
be there. Homoeopath means that he should
practise homoeopath) only and he should
specialise in homoeopi h>. So also, if it is
Ayurveda, he shoi Id specialise in that
particular branch of medicine. He must
specialise in that, make research and practise
in that medicine ale i ie, none else. I have no
objection to Unani medicine. Definitely one
should i ot be prejudiced against it. Unani
medic ie also shoufd be practised, should be
i udied, research should be conducted in o it.
Those doctors should practise Urn hi system
only. Whatever medicine the study in the
college when they come out of the college,
they do not practise that, but practise only
modern medicine. V\ i\ is it so? There is
another tendency. Medical science has
advanced very far. Today we do not have

enera! practitioners in the country. If a man

as got pain in the chest, immediately he
runs to the lungs expert. If he has got throat
pain, Ie goes to the ENT specialist. Eye
means ey specialist, heart means heart
specialist. Tl ere is specialisation in
various branches. \\ lal T say is, when
medical science has i much advanced, it is
no fun in our ! tying that our old, ancient
method alont should%)e adopted, unless the
quality or it is improved. 1 say that the
Indian media ie should definitely improve.
IT the rural “reas we have got many phy-
sicians, native physicians. What happens
there? Poor patients go there. These
physicians tivat them. And when they find
that it is incurable, then they say, you

II RSS 70-7.
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0 to some doctor. They send them to some

octors. When they go to the government
hospitals, the doctors there say to them, you
have come here too late. The disease has
advanced too much. It is incurable. Either it
is cancer or ad\aned TB or things like that.
Without diagnosing the disease, without
knowing the fundamentals, these people
who are not qualified, style themselves as
physicians, they treat patients. Sometimes
they cure them because 80 per cent of the
diseases could be cured without taking any
medicine. By chance they get cured.
submit to the Government, to the Health
Ministry, that proper registration should be
maintained in every district medical office
for those who are all practitioners and their
qualifications in Ayurveda etc. The mini-
mum qualification should be prescribed.
Only such a person should be registered in
the Register. This is absolutely necessary,
Sir, to avoid these bogus physicians. I do not
say anything against our ayurveda system.
Definitely it has got a glory behind it and
many people %0 in for ayurveda treatment.
In Kerala we have a very famous ayurveda
institution in Kottakal. Even our President.
Mr. Giri, got himself treated in that
institution. Such institutions should be
helped and should be developed, should be
given the fullest chance to develop. At the
same time, Ayurveda, modern- system of
medicine, and homoeopathy should not be
mixed together and called the integrated
system. That will do more harm than good
to the country and to the humanity.

There is another point which 1 wish to
mention here. Many of our modern doctors,
after getting their M.B.,B. S., degree go to
foreign countries for higher studies but they
do not return to India. There are many
Indian_doctors today working in foreign
countries either in the United Kingdom or in
the United States of America. Why do they
not come to India? They say that they do not
get the necessary encouragement from the
Government of India. That is why they stick
on to these foreign countries. So I submit to
the Health Ministry that wc must attract all
our Indain doctors who are working in
foreign countries to our country so that they

may serve Indians and the suffering
humanity of this country.

MR. DEPUTY CHAIRMAN Mr.
Appan. Five minutes only.

SHRI G. A. APPAN Mr. Deputy

Chairman, Sir, I am very happy to support
the Bill with the following ovservtaions. It
is good that medical practitioners have
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been compelled to have themselves registered
under the medical registration scheme and
that Medical Councils are to be constituted
for Ayurveda, for Siddha and for Unani. No
doubt homoeopathy is also there. My only
regret is that the integrated medicine people
who are qualified under integrated medicine
could am find a separate Council for
themselves. Whether these people of the
integrated medicine course should have a
separate Cotincil or not is for the
consideration of the Government. They will
have no other option if they were my views
Th« copi seeks to enrol members, even
quacks, as my friend put it. 1 entirely agree
with Mr. Koya and Mr. Mani

SIIRI HAMID ALI SCIIAMNAD I
am not Koya.

SHR1 G, A. APPAN : That is why 1
pointed my finger towards you. .. and others
who spoke before me. In this respect
when the Go ants to provide
a Council for pi i are not quali-
fied, who have not passed any examination
and who have their own practice to be
enrolled as members, I really wonder.
1 the Government or any respectable
citizen tolerate the idea of denying a separate
Council for such people? Why did this
integrated system of medicine come'.! When
did it come? Mr. Deputy Chairman,
Siddha is a system o{ ancient medicines,
more ancient than any other system. It
is a system practised by Tamil scholars,
en Siddhas of Medical Dictionary.
The Siddhas propounded this system which
is superior to the Ayurvedic or the Unani

system. Because these systems could not

o_surgery, which was in many cases re
quired to cure people who had trouble in
the internal side of their body, the integrated
system of medicine had to loped.
If these three systenjs had b en sufl
then there would senno need to
start the integrated system of medicine at
all. To do something which these three
systems could not accomplish, i. e. surgery,
better and me. the tntegra luded both
theory and practice, was developed. Mr.
Deputy Chairman, there are more for this
these three systems. here.

~"Me lical Institution means any institu-
tion, school, college or university within
or without India.."

That is not correct; it should be'outside
India'.

having faciliries for regular full time
courses of study, training and hospital
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attendance to qualify for the grant of de-
grees, diploams or licences mn Indian
medlcme on the results o\' an examina-
tion. .

Not simply because my father is a doctor,
he can give me a certificate. One should
pass a recognised examination. Now. 1 have
received a certain pamphlet. I have been
receiving so many pamphlets from all the
various systems, /Actually, I wanted to place
this pamphlet before the hon. Ministers who
are piloting the Bill. But 1 thinli ihe; would
ha ( Is* i n it. li is about what the Supreme
Court ot h< High Court said about one
person. Dr. Sarma, or something like that
who drafted it. If they have got it, 1 want them
to go through those three or four cyclostyled
pages to see how those unqualified people
could have come in. (f people have not p
any recognised examination through a
recognised institution. I do not want them
to be even ordinary members, leave alone
their being members of the I \ Committee
and things like that.

Mr. Vice-Chairman, I know Mr. Murthj
from 1938. He is an ‘eminent man, a gold
medallist in B. A. of undivided Madras.
Such an eminent person is piloting the Bill.

SHRI S. S. MARISWAMY : He is
paying compliments and Mr. Murthy is
walking away.

SHRI G. A. APPAN : It docs not matter.
He has his own urgent work. I do not
object toit. I will request the hon. Mil
for Health to see that those who have not
passed samination should no)
be included.

SHRI M. M. DH.AR1A (Maharash
For the information of Mr. Appan. the hon.
Minister is also a gold medallist.

SHRI G. A. APPAN : Even Mr. Mani
is a gold medallist in Homoeopathy.
ruptiori). 1 have also passed examinations in
Homoeopathy. This post'al course should nol
be accepted, unless people have under gone
a course of a practical training and have
attended hospitals, and so on. 1 reques n.
Minister to see that a separate Council is
provided for the people of the integrated
system. There is one more point. There are
many councils where the Scheduled Castes
and Scheduled Tribes are not allowed. The
other people, who are in a majority, who are
having 80 per cent majority, do not allow
these people to come in. So | would request
the honourable Minister to see that amon;
the practitioners, not the unqualifie
fellows, there
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are at least 25 per com people from the
Scheduled C tstes and Scheduled Tribes.

' SHR1 AK IAR AL1 KHAN : I am glad
that the hor jurable Minister has brought
this measure though late. 1 think it is
a very cons ructive -measure and it was
long needed 1 ecause this starts a aevs
history
of the Indiai systems of medicine. It will
put them ur |er a definite scope, and the
standardisatii n. the "supervision of the
courses, etc. all these things should be
looked ‘into >y the council which this Bill
env1sa%es 1 sceptlng the Stddha system,
kno these four systems.

1
am a beneft iary of the Ayurveda sj
I am a ben (kary of the Unani system;
1 am a ben. ficiary of the Homoeopathy
system; and I am a beneficiary of the
Allopathj b n also. 1 owe a debt of
gratitude to hese systems. I strongly urge
that these sy .oris should be helped. They
should be modernised and they should be
brought Lip-t. -date. There are many
things
in each of th*se systems which you c
believe. 1 know cases where allopathy
has said "N"" but Ayurved has come in.
1 know a c. se where Allopathy has said
"No™ but U mni has come in. The same
is true with lomoeopathy, So they have
got their owi history. They have got their
own importa [thmgs So all these systems
should be sci studied and
organised
and encouraged. There should be mno
difficulty abi at it. But I do, feel thai so far
as this 1nte% rated system is concemed it has
neen completely ignored by the Mmlstry
That is not right. That is not fair. 1 know
eminent persons like Madan Mohan Main
V1a and Hakim Ajmal Khan, who thought

%h of their own systems which (hey 1 it

nly liked but which they wanted to (rogress

and prosper. They felt that unless Ayurved
was brought into modern touc I, unless
Unani was brought into modern ouch, (here
was no future for these systen s. That thing
should not be ignored. So we have to try to
maintain their basic principles, maintain
their basic ideas, and ve have also to
supplement them by the modern knowledge,
modern science and so on. It would have
been much better ' there had been three or
four independent councils. That would have
been much b tier. 1 think it is too late for
me now to uggestit. ButI request the
Minister to change it. I find in the Bill that
these ¢ kincils have been given, for all
practical purposes, complete independence.
So let us try this experiment. Let us see how
tar it works. As we gain experience, as
difficulties, if any, come in our way,
necessary improvements can be made jn
this. At present there is nothing that

s not covered in this. Everything is there.
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With these few words I very much com-

mend this Bill for the consideration of this
House.

1 was sorry to hear from the honourable
Minister that there is not one Central
Government Unani Dispensary. That is not
right. 1 am sure the Minister will look into
it. I hope he will do justice to these systems.

MR. DEPUTY CHAIRMAN
Now
the Minister, Mr. Murthy.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : Mr. Deputy Chairman,
my name is there. [ also want to speak.

MR. DEPUTY CHAIRMAN : But >out-
party has got only 45 minutes and only two
or three minutes are left for you.

SHRI K. P. MALLIKARJUNUDU
My party gave three names.

MR. DEPUTY CHAIRMAN : That is
right, but there is no time left.

SHRI K. P. MALLIKARJUNUDU
There is enough time.

MR. DEPUTY CHAIRMAN : In your party
one Member took 25 minutes and another
Member look 17 minutes. Your own party
Members cannot accommodate you. There
is no lime left for your party. ii insist, I can
give you two or three minutes.

SHRIK.P. MALLIKARJUNUDU
No, Sir, there is enough lime. We can sit up
to 5 o'clock. I want at least ten
minutes.

MR. DEPUTY CHAIRMAN : No,
no. Actually we should have finished this
Bill before 3 o'clock. We have already
exceeded it. We are 45 minutes behind the
scheduled time.

SHRI K. P. MALLIKARJUNUDU
Kindly give me at least ten minutes.

MR. DEPUTY CHAIRMAN : How can
I help you when your own party Members
cannot accommodate you? If you want to
speak, you may take two or three minutes.

SHRI M. S. GURUPADASWAMY
(Mysore) : You have to bjar in mind the
large number of members who want to
speak on this Bill. In fact-; 1 wanted to
speak myself. But I have abstained myself
seeing the large number of people. There-
fore, please give him some time.

MR. DEPUTY CHAIRMAN : All light..
Take three or four minutes.
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SHRI K. T MAILUK.ARJUNUDU necessary, in my opinion, that Ayurveda

: A little m >re than that.

Mi Deput) Chairman, I welcome this
Bill in general, not because it is free from
defects. T believe it has so many delects. I
welcome 1i because I find myself in agree-
ment with the principle underlying the Bill.
According to me. the principle underlying
the Bill is to systematise and regularise our
indigenous systems of medicine. The
second in which prompted me to welcome
this Bill in general is that I have great
regard and respect for the systems of
ndigenous ine. These two reasons prompted
me to welcome this Bill, even though I
differ on certain vital aspects of the Bill.

Sir, I do not know anything about the
Siddha system and the Unani system. But 1
know a little about the Ayurvedic system.
The term "Ayurveda' CO of two words—
AYU and VEDA. They are two Sanskrit
words. The word AYU means life and
VEDA means se Therefore, 'Ayurveda’
means the science of life or the science
which gives the truth about life and
methods to sustain life.

Thai is what is meant by Ayurveda.

Sir. you know that according to the Hindu
thought and philosophy, Vedas are the

ancient  documents. = We  sometimes
believed that they are APAURUSHEYA,
means that [hey do not emanate

from human sources. They derive their |
authority from God. That is why they are
called APAURUSHEYA. They are docu- ,
ments of great antiquity ever known to
histo: Ayurveda is considered to be
one of the 1 four jain N

The four vedas are : RIG, YA. IUS SAMA
and ADHARVA.

rveda is a great science which flourished
for a number of centuries in the past, j
Very great names were associated
with | Ayurveda. Some of them are
Asvini Charaka. Susruta and Dhanvanthari.
[t is also believed thai a king a was
operated upon in his brain by the
Asvini Devas I successfully. That was
the degree of development that
Ayurveda  reached in times of yore.
This Bill is an effort to systematise
Ayurveda and therefore I said I welcome
this Bill in general.

But 1 should say to my regret that there
is stagnation in the system of Ayurvedic
medicine because it is far behind the
modern system of medicine. Modern
sciences have made great strides and we
cannot afford to lag behind the
developments of the present-day ~ modern
science. So, it is

should derive its sustenance and strength
from the modern systems of Western
medicine. There, I believe, this Bill serious
drawback. This Bill has neglected and
ignored the body of physicains who are
called Doctors of Integrated Medicine. I
know. Sir, in Madras, there was a college
where people were trained. There was a
good hospital. They were trained for 4/1
years or so. They took persons who had
passed the Intermediate Examination ices.
So, that was the kind of college that
flourished there even though it does not
ex1st now.

SOME HON.
now.

SHRI K. P. MALLIKARJUNUDU
There, four to five years' training was
ﬁlven with hospital facilites. Are we to

estroy those fellows? Are we to destroy
and ignore those people who, I suppose,
number about 50,000? For one moment I
cannot agree to the proposition that they
must be relegated to a very backward place.
They must be given due recognition. The>
represent a trend of thought which is
necessary in our modern life.

Sir, in this connection, I may be
permitted to quote from a speech of our
beloved, late Prime Minister. Shi 1
Jawaharlal Nehru. He said like this : —

"..There is much controversy often
about the*place of the Ayurvedic and Unani
systems. There can be no doubt that both
these ancient systems of India have an
honourable history and that they had a great
reputation. Most people know also that even
now they have some effective remedies. It
would be wrong and absurd for us to ignore
this accumulation of past knowledge and
experience. We should profit by them and
not consider them as something outside the
scope of modern know I They are parts of
modern  knowledge. But, in many
directions, modern science, as applied to
both medicine and surgery, has made
wonderful discoveries and. because of
these, the health standards in advanced
countries have improved tremendously. We
cannot expect to improve our standards
unless we take full advantage of science and
modern scientific methods. There is no
reason why we shonld not bring about an
alliance of the old experience and
knowledge, as exemplified in the Ayurvedic
and Unani systems, with the new
knowledge whic modern science has given
us. It is necessary that the approach to this
problem should be made on the basis of
scientific methods and persons who are
Ayurvedic

MEMBERS : It is there
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and Unani physicians should take full
advantage of modern methods. That means
ther: should be a basic training in scientifi.
methods for all, including those who wish
to practlce Ayurvedlc or Unani system.
Havmg got thai training, a person may
ractice either of  the systems  or
omoeopathy."

Sir. I deri K support from no less a person
than t e late Shri Jawaharlal Nehru. He is
quite clear in his mind 'hat both the
systems shouKl be combined. There should
be a combine I training in both the
systems in our college-; and then only our
medicine can prosper nd there can he a
fusion of the past expi rience with the
modern developments. rh.U is wh) 1 say
thai this Bill suffers lis m a very, very
serious defect in that it ignores this kind of
a scientific approach to >ur ancient systems
of medicine.

So, Sir, wit I this view in mind, perhaps I
have certai amendments to make wit
view to see ng that the definition of the
word 'Indian medicine' includes this system
of integrated medicine, and also certain
consequential amendments. Therefore, with
all the emphasis at my command, I plead
with the lion. Ministers thai to ignore them,
[hose 50.000 medical practitioners, intet
ated medical practitioners, is unjest, unfu'r
and unreasonable.

SHRI B. S. MURTHY : Sir, 1 am very
happy that there is a lot of enthusiasm as
far as this I ill is concerned. As many as
seventeen speakers have participated in the
discuss on and all of them evinced real
interest Hid wanted this Bill to be passed as
ear as possible.

Sir, the ma 1 point that become a bone of
contention more or less is about the
integrated cot Be of medicine.

Many lion. Members may think tli.it
integrated coi rse is yet to be introduced or to
be tried. No. It was tried and introduced
long ago. In think it was in 194S when the
Chopra Committee recommended a plan of
education incorporating the best in
Ayurveda. Siddha and Unani, suppl> mented
by modern sciences and advances in the
Western science of medicine. Th s
Committee envisaged the teaching of s
ibjects of Indian medicine concurrently with
subjects of modern sciences and Western
ledicine, leading to fa tion and later, to
synthes1s In 1948, Sir, if the hon. Members
would like to know an attempt was made
not only to integrate ’the in [igenous systems
of medicine, but also to ymiiesis with the
modern . medicine.  Th 0 in 1949 another
Committee
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came into existence known as the Pandit
Committee. This Committee recommended
that the teaching of modern medicine in
Ayurvedic colleges was not advisable
because of the low standard of these in-
stitutions. At that time it was the inter-
mediate pass with science taken to M. B.B.
S. or sometimes even matriculation pass only
taken to Ayurvedic colleges. Not only that,
but the curricula and syllabi also differed.
Therefore they did not go well. Therefore
another Committee came into existence
which was known as the Dave Committee,
appointed in 1954, by the Central Council of
Health. But no unanimity was reached with
regard to the acceptance of this Commitee's
recommendations. Therefore it was given up.
Therefore in those days the integrated system
went on . for some time. 1 do not know how
Mr. Mariswamy was thinking thai I had no
open mind. ..

SHRI S. S. MARISWAMY : I said I
prg:s(tilmed that you were having an open
mind.

SHRI B. S. MURTHY : I thank him
for that. Though I L\0O not want to beat the
drums here, it was in 1939 when the
Govern
ment of Madras, the popular Ministry went
out and the Advisers' regime came in,
they introduced this integrated System
It was I who led a deputation and fought
the battle of the integrated medicine and
the Advisers reluctantly agreed that they
should continue the integrated system.

Even today 1 am willing-to do
everything. )
Myself and my senior colleague, Mr.

Shah,

we have nothlng f_galnst any system of
medicine. The difficulty is that all the

States more or less have come to the con
clusion that the integrated system is not
working well. The integrated system was

adopted in India to make Ayurveda, Unani

and Siddha modernised with the teaching
of modern sciences as well as the advances

made in the Wester". But

un-

fortunately the students began, as Mr.
Bhadram quoted me, relying more on mod

ern medicine and less on Ayurveda, Let
the hon. Members understand that the

integrated system started to make
the Indian system modernised.

SHRI M. V. BHADRAM : The status
given t( as not equal to
that
given to allopathy.
started this agitation.

SHRI B. S. MURTHY : Whatever that
be. it is the love of the subject that makes
4 p.m. a man stand for the subject in
which

he hasreceived education. If all
th*se . integrated persons as well as the
z?lyur vedic  practitioners  stood for
the-

That is why they
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ous system, I am sure this Bill
have been introduced in this Parliament
at least 20 years back. Therefore I have
nothing against them but the only tilin
is, the integrated system was not§
more or less by the States and the
Planning Commission then allowed the
States to have their own way of
educating the Indian boys and girls in
Ayurved. Unani and Siddha systems. This
must therefore be borne in mind when
people support it and even to-day. the
present rights and privileges and
prerogatives  enjoyed by the ted
practitioners are  not at all touched.
They arc now registered in the
Ayurvedic Practitioners except perhaps in
Madras where the) have a separate and
perhaps, subject to correction, in
Maharashtra where there is a sc lie for
them. Except that no other State has ever
thought of giving them a separate status
because'it is simple to tinder- stand that
1ntegrated system is not a system.
Ayurved is a system, Unani is a system,
Siddha again is a system but integrated
system rse of education wh Ayurveda
arid western medicine a-. as modern
sciences are brought to; 10 make th"
student better than the earlier educated or
trained Ayurvedic practitioner but
unfortunately the country has not accepted
it. Therefore I am sorry that there should
have been such a controversy. I assure all
Members and the public outside m If nor
my senior coll Sflri Shah, have anything
against the inte gratecf system of
practitioners and  every be given
under this very Act to see that
;sentatives are in the Central Council
and then theii counsels are accepted for
the good of the id the Indian systems of
medicines.

SHRI S. S, MARISWAMY : Yo.i spell
out what protectlon you are going to give.

SHRI B. S. MURTHY : We have already
1 1 the amendment by Mr. Dharia
wherein the necessary protection is given
to the integrated practitioners and Mr.
Dharia, as a representative of th: All-India
Integra lical  Practitioners' Asso- met my
Minister and we discussed tlie whole
thing and then we accepted a formula
which would please them. Therefore the
protection is being given.

SHRI K. P. MALLIKAR.IUNUDU
Under clause 9 a separate committee for
tl;)elm can be constituted. That would be
able.

SHRI B. S. MURTHY :AyulV plus
'Vedu' is Ayurveda—science of life and
Ayurved is a science of life and 1 do not
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know why another Committee should he
there for the integration of Ayurveda
and the Wester Veda?

SHRI S. S. MARISWAMY : The Ayur-
outnumber the integrated people.

SHRI B. S. MURTHY : I am coming to
that. If the Members had gone through the
report, they would find that it is clearly
stated that only institutionally qualified
persons are lo be elected to these Commit-
tees. According to the figures available
there are 25.000.

SHRI G. A. APPAN : May I seek a
clarification, Sir? How is it termed "insti-
tutional' without any hospital or practical
training? Will the hem. Minister define
it? If there is a Deputy Minister or a
Minister of Slate, does it mean that there
should not be a Cabinet Minister? That is
the contention of my friend when he says
that when there is the Council for Ayurveda
win there should be a separate Council for
the Integrated System of Met Integrated
medicine is an advanced course which is
intended to help the people in the other
three branches. What they cannot do,
people practising the Integrated Medicine
can do. When it is an advanced course, why
not have a separate Council? There should
necessarily be a se] Council for that first
and foremost and not one Council for all
including the Integrated System of

Medicine.
SHRI B, S. MURTHY : As I have
already stated, we have accepted an

amendment which gives all pro* to the
integrated systems. {Interruptions) As far
as election is concerned—that is a verj
important point—we have said in this Bill
that institutionally qualified persona
will have to be elected as members for this
Central Council out of the -a ing to the
figures available—40,000  Ayurvedic
practitioners including 25.000 Integrated
practitioners. Therefore, Sir, 25,000 are
more than 15,000, who are only trained in
Ayurvedic colleges and schools. Therefore,
Sir. there is no fear of these Integrated
practitioners being overwhelmed by the
institutional!) qualified non-integrated
practitioners. Therefore, there is not thta
difficulty, Sir.

I would like to noto the other point, and
as far as  post-graduate  cousrses
are concerned. Sir, all attempts are being
made to see that pourses are started in
the variou: which teach Ayurveda, Unani
and Siddha. and we have already appointed.
Sir, a Central Council for Ayurvedic
Research on the model of the Indian
Council of



205 India) Medicine and

Medical Re-, arch, and the Gujarat Ayur
vedic Umver51ty and the Banaras Hindu
University have Frov151on for post-graduate
education in ail branches of Ayurveda.
They also I ive facilities for conducting
research. Tl t Fourth Plan envisages the
establishment of twenty post-graduate
Departments in Ayurveda, Siddha and
Uilani. Pro; psals for such departments
at Lucknow, Uigarh, Trivandrum and other
places are nder consideration. Central
assistance w I be extended to these. In
some cases, Sir, 1 may tell you, cent per
cent of ihe expenditure is borne by the
Centre. Sor e people have said that suffi
cient funds : re not available. About this
al i I have I say that the Central Govern
ment has actively encouraged research
during the successive Five-Year Plans.
Rs. .four en es have been earmarked For
research in Indian Medicine, and Rs. 1-5
crores for H >moecopoathy in the Fourth
Plan. An Autonomous Central Council
for research in Indian Medicine and also
Homoeopathy has been established in 1969
to give a g eater fillip to research, i h
results flow1 ig from the researches will
enrich not or y Indian Medicine but medical
science as a whole. Drug research and
standardisati >n of medicine used in Ayur
veda and Siddha and Unani have been given
priority in the Fourth Plan. Standards,
are being v> >rked out for the drugs and
formulations  National formularies of
Ayurveda, Siddha, Unani and Homoeopathy
are being pre >ared by expert pharmacopoeia
committees >I* these systems. The first
volume of these national formularies is
to be pi an carly date.

. iva also a question raised' that
there was no Unani dispensary in the city of
Delhi est: >lished by the Central Govern-
ment. We lid not establish them so far
because a request to this effect did not come
as there are tlready four Unani dispensaries
run by the C orporation.
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SHR1 B. S. MURTHY : I am not against it
and 1 say we will do our best to pfl it but 1
am explaining the background against | which
this id not been done so far. As a matter
of 1 ict we provide these dispensaries
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only for more or less the Government

employees.

SHRr AKBAR ALI KHAN : Hundreds of
Government employees go to the Ham-dard
Dawakhana every day.
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SHRI B. S. MURTHY : Now that the
request has come we will try to do our best.

Sir. I think 1 have more or less met the
main points raised and I request that the Bill
may be taken into consideration.

MR. DEPUTY CHAIRMAN
question is :(—

'That the Bill to provide for the con-
stitution of a Central Council of Indian
Medicine and Homoeopathy and the
maintenance of a Central Register of
Indian Medicine and Homoeopathy and
for matters connected therewith, as
reported by the Joint Committee of the
Houses, be taken into consideration"

The

The motion was adopted

MR. DEPUTY CHAIRMAN : We shall
now take up clause bv clause consideration of
this Bill.

Clause 2 (Definitions)

SHRI B. S. MURTHY : Sir, I move :
3. "That at page 4,—

(/) in line 3, for the figure -2' the
ﬁg(tilres and brackets '2(1)"' be substituted;
an

(//) after line 36,
inserted, namely

the following be

'(2) Any reference in this Act to a law
which is in force in the State of Jammu
and Kashmir shall, in relation to that
State, be construed as a reference to the
corresponding law, if any, in force in that
State'."

+[ 1 Hindi transliteration.
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SHRI K. P. MALLIKAR.IUNUDU
Sir, I move :

4. ""Thai al page 4, line 19, after the

word 'Unani' the words and "includes
the system of integrated medicine under
which is given a study, training and
practice in indigenous medicine and
modern medicine including surgery' be
inserted."

SHRI M. V. BHADRAM : Sir, 1 move :

5. "That at page 4, for lines 18 and
19, the following be substltuted namely :—

(e) 'Indian medicine' means the systems of
Indian medicine commonly known as
Ayurveda, Siddha, Unani and Integrated
system of medicine.

Explanation :—Integrated system of
medicine means and includes conjoint or
concurrent study of, training and practice
in, indigenous medicine and modern
medicine including surgery."

Sir, I also move :

9. "That at page 4, for lines 20 and and
21, the following be substituted, namely

if) 'medical institution' means any
institution within or without India
having facilities for regular institutional
training and hospital attendance and which
grants degrees, diplomas or licences in
Indian medicine."

SHRI M. M. DHARIA : Sir, I would like
to move my amendment with this slight
modification and I move the modified
amendment —

6. "That at page 4, for lines 18 and 19, the
following be substituted, namely :—

(e) 'Indian Medicine' means the system of

Indian Medicine commonly known as
Ashtang Ayurveda, Siddha or Unani,
Tibbi, whether supplemented or not by
such modern advances as the Central
Council may declare through notification
from time to time."

DR. (MRS.) MANGLADEVI TALWAR
Sir, T move :

11. "That at page 4, line 21, after the
words 'Indian Medicine' the words
'having facilities for regular institu-
tional training and hospital attendance' be
inserted."

60. "That at page 4, line 21, after the
word 'India' the words |ihav1ng facilities
for regular institutional training
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and  hospital attendance and' be in-
serted."

The questions were proposed.

MR. DEPUTY CHAIRMAN : I
think we have had enough discussion.

DR. (MRS)) MANGLA

DEVI
TALWAR : 1 would like tosay afew
words.

SHRI M. V. BHADRAM : 1 thought you
were only just asking us to move the
amendments. | also want to speak.

MR. DEPUTY CHAIRMAN : It is nor
necessary to speak on each and every
amendment.

SHRI A. G. KULKARNI : We should get
some opportunity also. If we are taking
back our amendments it does not mean that
we cannot speak.

MR. DEPUTY CHAIRMAN : All right;
brief observations you can make.

[THE VICE-CHAIRMAN, (Smu AKBAK ALI
KHAN) in the’ chair]

DR. (MRS.) MANGLA DEVI
TALWAR : Sir, my amendment No. 11
is, after the words :

"(f) "medical institution" means any
institution within or without India grants
degrees, dlplomas or licences in Indian
medicine,"

the following words be added :-

"having facilities for regular insti-
tutional training and hospital atten-
dance."

Similaly at page 4, line 21, after the word
"India" the words ‘'having facilities for
regular institutional training and hospital
attendance and' should be inserted. It has
been pointed out in the discussion by
different speakers that there are many
correspondence courses and so people read
books. They claim to practise it and there
are many sﬁops, 116 in lions in Ayurveda
and Siddha which are training institutions
according to the Second Schedule. 1 do not
know how many of them have got the
facilities for hospital training and other
instructions. Medical training should be
given in any system because you equip the
graduates to practise medicine. They deal
the life of the people. They deal with the
health of the people. Therefore, it is
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essential that you should give them hospital
training, actually seeing the patients, dia-
gnosgng and treating them, the men at the

edside, ks they say, the wards are the
learning cl nies. Then only their training is

conipli le. Therefore, I move my
amendments.
SHRI M. BHADRAM There are

amendmi its o mine, Nos. 5 and 9. No. 5
deals w ih the definition of medicine. It
does not ini hide the integrated medicine.
The Minister .aid that they are protected by
the amendi enl suggested by Mr. Mohan
Dharia, but ae lording to me and according
to so many o hei friends also it does not
protect the int. rests of the integrated practi-
tioners. Accc ding to Mr. Dharia's amend-
ment :(—

"Indian ! [edicine means the systems of
Indian .ledieine commonly known as
Ashtang Xyurveda, Siddha or Unani, Tibbi,
whei er supplemented or not by such
modem advances as the Central Council ma
d.eclavr|e, through notification from time i
time.

It means the fate of the 50.000 integrated
practitioners is (efl to the care of the Central
Council which ivill be formed subsequently.
Before that th y cannot enter the Council,
which will be nanned by the other people. 1
am seriousl refuting the figures given by the
Ministt \ I have calculated it from the
evidence j ven before the Select Committee,
Volumes I and II. The total registered, quali
ed and unqualified put to-i1s two lakhs,
Siddha 20,000 and Unani 30,000. These are
the figures from the evidence. Therefore,
the fate of the 50 000 people is to be
decided by the Counci to be formed later on.
Till that time their ate will be hanging.
Otherwise, they mu t go on applying grease
to this Pohtlman or that politician or catch
hold of a big recketeer. That is why I
seriously insis on my amendment. Mr.
amendment will not meet the requireme

As regards my second amendment, I
whole heartedly agree with Dr. Talwar
that these 116 institutions are there in the
Second Schedi le. Many of them are not
institutions al all. They are institutions
only on papei They are existing without
any hospital . A medical institu-
tion, according 10 this Bill, means am
institution whi h is now listed in the
Second Schedule, tin. 116 institutions.
Where aie we going Any man who starts an
institution wit 1 the help of this Minister .vi
that Minis; r geis recognition. It means
such an instill tion can produce a hundred
doctors a day It is going to be a verj
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serious affair and, therefore, there must be a
check on that. The institutions must be
ualified. Therefore, the definition given to
the medical institutions is not sufficient. My
amendment and Dr. Talwar's amendment,
both are almost the same and I whole-
heartedly agree with her in that respect.

SHRI K. P. MALLIKARUNUDU :
My amendment also seeks to enlarge the
definition of the term Indian medicine as
given in clause 2 by saying that the term
Indian medicine should include the system
of integrated medicine under which is given
a study, training and practice in indigenous
medicine and modern medicine including
surgery. That is my amendment. What I
mean to say is that this integrated medicine
is part of Indian medicine. There need not be
any fear that it is something different from
Indian medicine. It is according to me
Indian medicine enriched by modern
science. So, it is modernised Indian
medicine. In that view of the mailer 1 should
think the Government should have no
objection to enlarge the definition as
contemplated by my amendment.

Then second point is when the hon
Minister has gone so far as to agree to the
amendment proposed by Mr. Dharia, I do
not think he should have any difficulty in
going a step further and accepting m>
amendment. When they have gone so far.
what is the real objection in going a step
further? Having regard to these points which
1 raise, 1 should think the Government
should accept my amendment.

SHRI M. M. DHARIA : Mr. Vice-
Chairman, I would like to bring to the notice
of this House that there are two aspects of
the problem which we shall have to consider
while protecting the interests of the
integrated course practitioners. Of course [
do concede in this House that the
amendment of mine is certainly a compro-
mize and it is not wholly accepting that of
the integrated course people. When
dicussed this matter with several people and
when 1 found that no agreement was
possible, and when it was brought to my
notice that if this amendment is accepted it is
not only a question of the Ayurveda course
or Unani course or Siddha course hui we
should take into consideration the modern
science and  technology and  the
developments in the world, 1 felt that it is in
this light that we should modify this
definition, and this is the definition which is
suggested by the representatives of the
integrated course. It is suggested by them,
which 1 have moved. (Interruption) I would
not like to claim as their representative.
The hon. Minister said thatJ was
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present with them. I am not their sole
representative. I was with them.

SHRI S. S. MARISWAMY : You have
the approval of all of them?

SHRI M. M. DHARIA : I do not make
that claim, but to a great extent I could sec:
thai was my feeling.

SHR! A. G. KULKARINI : The dele-
gation was an all India delegation.

SHRI M. M. DHARIA : If the Govern-
ment is not prepared to accept the
integrated course a.> such, the protection to
the present
integrated course practitioners becomes
absolutely essential. By accepting the defi-
nition as it is in the Bill itself as recent
nend-ed b> the Joint Committee, Indian
medicine means the system of Indian
medicine commonly known us Ayurveda,
Siddha or Unani. My amendment seeks to
define Indian medicine as the systems of
Indian medicine commonly known as
Ashtang Ayurveda, Siddha or Unani, Tibhi,
whether supplemented or not by such
modern advances as the Central Council
maj to time, have determined.  So, here
the Central Council in which I hav my
faith shali nave to take into consideration
the various advances that are taking place
world.Il  they take those advances into
consideration, then naturally they shall
try to add and they will not in an. try
to deduct. This definition takes us
out of the original definition in the Bill,
and if 1 am to compare, the original defini-
tion is like Hindu religion where nobody
I lowed to enter, and that is why there ation.
The House will excuse me. But that is
one of the is, Bui here we have accepted new
definition whereby we have kept the for
accepting new definitions in tht

SHRI SYED AHMAD (Madhya Pradesh)
: It is like..

SHRI M. M. DHARIA : You maj saj that.
And this is not only the definition whereby
we give some protection to the
practitioners. To be frank, 1 will come to
protection later on. I shall be moving
amendment No. 67.

SHRI M. V. BHADRAM : I am only
asking him since he is satisfied that it gives
some dprptec;tlon. I am prepared to he con- I
vinced if his arguments are sound. That is
why I ask him. In view of the pro in clause
17 where they have used the term 'Indian
medicine". N>w here also 'Indian
medicine' is defined and it will
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be from time to time decided by the Central
Councﬂ..H_ow 1s 1t going to give protection
to the existing practitioners tod

SHRI M, M. DHARIA : 1 am going to
move that amendment No. 67 which
stands in m> name, in the list if tmend i
which is to clause 17. Ami for the infor-
mation of the House. I would like to out that
amendment. After the words 'the privileges'
in sub-clause (3)(b) of clause 17, my
amendment starts—"including the rlght to
practlse any system of medicine"

"privileges including the right to practise
any system of medicine ferred by or under
any law relating to registration of
practitioners of Indian medicine for the
time being in force in any States on a
practitioner of Indian medicine enrolled ou
a State Register of Indian Medicine."
Let me explain.

SHRI S. S. IY : Mr.
Murthy said that he cannol recogmse inte-
grated medicine.

SHRI M. M. DHARIA : That I

not recogmsed the
integrated system of medicine. The-
accepted my point of view that for th sent
Siddha system system, there is a vast scope;
An J modern science also could be attracted.
it could be integrated.  And I of the accept-
ance of my dcfinl urse whether Ashtanga
Ayurveda. Unani or Si integrated courses.
Thai is m because the Government has
accepted that definition. I am sure thai I
urse in future will Iv an integrated course.
May 1 say with your pen Sir, in this
Holk to develop in that sense, if we keep th,
open for modern advancement, I have no
doubt that the Id become more perfect. 1
have no line. But 1 can say that there are
medicines which I have myself experienced.
Take, for instance, the Suddha Sekhar from
Ayurveda. For acidity Suddha Sekhar i best
medicine, for headache Aspro or Anacin is
the best.

THE VICE-CHAIRMAN (SHRI AfCBAR
AL1 KHAN) : Youcm multiply.

SHR! M. M. DHARIA :So, if these
people tomorrow accept the course, it will
be better. There is no hart taking Aspro We
can also have our own system here. And in
that direction, it could be an integrated
course. My amendment No. 17 clarifies this
and gives all protection. And the hon.
Minister has
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agreed that ii will not only be a protection
to those who are registered but also to those
who have joined the colleges this year, who
will become practitioners in four or five
yf£ars.

THE VICE-CHAIRMAN
AKABAR \LI KHAN):
amendment I fcen accepted?

(SHRI

Has your

SHRI M. M. DHMUA : It is going to be
accepte 1. In priiiciple it is accepted. It is
going i > be moved. It is ture that the Govern
lent has not accepted the present integ ated
course. As a compro- I mise, because of my
amendment, they have accepted that every
course will be an integrated COUTS

And one m< re point, and that is regarding
the number. Sir, as per my information, the
Council properly constituted according to
these prese it Seheduels will be dominated
by people who are integrated course practi-
tioners and berefore as they shall be in the
Council n a bigger number, naturally they
shall h ve their say. Anyhow, it is accented
for the time being that there are 50.000 -
they may not be in a majority. Such a dom
ten I voice cannot be curtailed tre some
other representatives of the Go. cr; merit
also and the Government ¢ a rational view.
Therefore, my apt sal to the House would
be to accept my ; nendment.

SHRI M. V. BHADRAM : The Minister
put it as "i ttegrated system*'. It is not a
system of medicine. Your amendment says

"Inch ding the right to practise any
system ( ' madicine" What are these in-
tegrated system practitioners practising? It
is not integrated medicine. How can it be
any system of mecdi-ci'ie ? "oday they are
practising allopathy, uyuryeda and unani.
So this is no syste n.

THE VICE-CHAIRMAN ( SHRI
AKBAR Al 1 KHAN |: All right, you have
explained that and he has heard it.

SHRI M V. BHADRAM: We are trying
to convince each other, if this vagueness fr
mi amendment No. 67 could be removed.
I thinl- we could go together.

SHRI M. VI. DHARIA : Only one word
in reply. T le point is there are two aspects.
One s to protect the interest of the present
int< grated practitioner. That is perfrectly
ca tied in my amendment, [ have no doubt
vhatsover.
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SHRI M. V. BHADRAM How?
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : fL- has explained
it. You may not agree with him.

SHRI M. M. DHARIA : Mr. Vice-
Chairman, 1 would like to bring it to the
notice of Mr. Bhadram that besides my
amendment even if we read the whole
frame of the law, those who are registered
as medical practitioners by the Slate the all
shall be treated as medical practitioners
and they have every right to practise what-
ever system they are adopting today. That
is the meaning. Mr. Vice-Chairman, this
Government has no right to stop them from
practising. Even if we pass this Bill, they
can challenge this Act in the Supreme
Court tomorrow that it 1is their
fundamental right to practise whatever
system they have been practising. Here 1
ain perfectly convinced and they are right
also.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Ansari. what do
you want to speak on ?

SHRI HAYATULLAH ANSARI1
am going to support amendment No.
67 about integrated courses.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : He has agreed to
compromise which 1s accepted by the
Government.

SHRI HAYATULLAH ANSARI : Still
I want to elucidate it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Very well. Please
go ahead.

W gaTEen WRTLl @ f ag FEAT AT
# to oy gy Fr g arfear o & AT S
f =1 foreem gew 0 59 72 8, 0% § waTanae
wte T TERE | AT & s A §ous-
yedtize fremey war sfem T 9FT &1 w13 wATT
g1, 912 urmEfaw g1, faee o wEAnr afan §
g a4 § W7 gAET qEA A0 Wi 2, 39 aa
w71 WA § % 9% w0 A A, 39 En
g1 e & fe ewiwEws s wr A 3w
aaE wr AN & fR o & A oamen, §
A4 o o Fe fgAz a7 747 , wrvimw ©
s wTET A0 aer 2 ArfE ot o
T | THE WTG-HTH ANTH AWATET 99 F0

& o ward §, ferfaz 59 agt = &, s A
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[T Fma=ar A=)

ot A 2 & W7 aga & A Afafe @
% %g9A A1 9gA W §ra 81 T oI f
v 57 aw 2t 3 ) wrErEe fave famm
FAAmT & A1 ogx 70 2 w0 Ag0 oy A
d&T A A1 G uvE sufwaw w1 oA o

ST A1 WA § e wwatas €1 fora fradn
wifew, g w1 forsr foesr afae ) ae@
@ mwwdr aw v oo 2l favedl st
forar 1 st faerm | wev e @ A/
fre #re, A1 4T # ar e S AR e,
wrdAfes 7 1 392 Tw7 A fawa ! oo
ﬁmmﬁr&.ﬁoi‘tamﬁ.mwﬁ!ﬁ
foors w7 a1 7 g w=rerfeaT 981 fFer

it am fag awl (399 wiw) @ 99T G
T oA € T

(Interrupiion)

Wil FUTYFET WWTI : AAY NGT FE AT
T AEE AT A1 AT T 4 w4l | wTE
utv faa ary o 41 9z w27 2 fo a9
faray & oottt o7, wafan et fasge Sw
. T @, q ¥y e g, g A
F wvw foy ar, @@as awat 7 Azt ft
o1, AnH e faeger 2ar | i aTE
Fgd § e Fos grsnfer grEfor 9, onar
W, 90 6T MIA W | TEe 724 £ fF o
17 & o7 fo7 a7 w27 # T Ao @

il am fag awt s w2 7

it gETgEAT WeRTE @ W1 A R1E oA A
o, fasa == fame @ w91 91 927 979 faaz
A% 5% A7 A FF qIEA AT & O 19T 90
frz & 7z %z f& = == ZEr s nfer
# ug w70 S g fe wwe avew aw ga
T WAl ® ar adr wfwq ag 3 &6 @9
oAifas a1 W0T | owrE W gas oaEn
AT THA, W7 ZH wfwERT A 0 w7 ww

it s T awt © s AT, w7 e
A1 wreT difaAna

Wit FUTYEE ST ;W AT T a1
=1 YIRHI AT AT w A | 0w AT § 37
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FTTAM LT WA MR ATTOE
famw g, s maafer ¥ famw g, afiw s
7 & 291 3, ABAT T 97 39 §F gl
@it el & 3 gewn fom i 1 a2z & anwan
7, Afta 7 oz o anwan 7 e @1 med &
an nar #, 21 fefas wdi @ avdr, @ ¥fed
A#1 aq aaql, wafan far @1 wandviz
fazew 3, wgin® & wAary &9 A eq ofear §
T A AT G WA

THE VICE-CHAIRMAN (SHR)
AKBAR AL1 KHAN) : Mr. Kulkarni.

SHRI A. G. KULKARNI (Maharashtra) :
No, 1 do not want 10 speak.

SHRI MAN SINGH VARMA : Sir, 1
want to say a few words.

THE VICE-CHAIRMAN (SHR! AKBAR
ALl KHAN) Please, you have no
amendment.

it v Fag et : T wrd Wi ag e,
wfed wma 3awr 2w fmar wfan e
zrew difa
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : If you want to insist, then I
will allow you. But I think there is no
reasonableness.

it ww fag awt s, 78 Fae aw v
# f WA wET AT A A1 AT W § T
TH W ATl TeEwwHt #o S1F 6 wwas
=T o7 Af v 2 fv ovAddy v s
Ag1 2, wid oft faeT o7 gww 9 ag A8 v
# fr vamdft w18 s A7 7 99a-wnT TaE
9T A AGA § | W ag e g waar
ot A 3, uF A faaw & o7 ew faam
T AFA W AT W AT wary el ey aur
ot 3T /19T 2 T 21 a1 @ T 59 T |
iy &, 3o 91 T wen 2 B 0w e g A
<t A fa AT, 3 A S
EWT B 1 AT UF WAV WHEITEE W1 R ARl
gt wifed | @i 9% W gt awar # v umE
WA BT G TR WL, JAW G H4A 57
ATHEET FT HIT ORI WO F 97 geEET
T
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THE
(SHRI

AKBAR ALL KHAN) : Now. I shall put
the amendments to vote.

SHRI M. V. BHADRAM : Sir, the
Minister has to say a few words, whether
he is acceptil g the amendments or not.

VICE-CHAIRMAN

"THE ICE-CHAIRMAN  (SHRI
AKBAR AII KHAN) :Have you got
anythingto -ty  Mr. Murthy?

SHRI B. S. MURTHY : No. Sir.

THE VICE-CHAIRMAN  (SHRI
AKBAR A .1 KHAN) :The
question is

3.'That t page 4,—

(/) it line 3 for the figure '2' the
figures ;md brackets "2(1)' be substi-
tuted; and

(//) i Iter line 36, the following be
inserted, namely :—

'(2) At / reference in this Act to a
law whic is not in force in the State of
Jarru u and Kashmir shall, in relation i
that State, be construed as a re! fence
to the corresponding law, if ai in
force in that State' "".

b}

The moth n was adopted

THE VICE-CHAIRMAN
(SHRI
AKBAR A A KHAN) :The

question is :

4, "Th it at page 4, line 19. after the
word 'U iani' the words and includes
the systei 1 of integrated medicine
under which is given a study, training
and practice in indigenous medicine
and modern medicine including
surgery be inserted.'

he motion was negatived

THE VICE-CHAIRMAN
AKBAR A A KHAN)
question is :

(SHRI
: The

5."Th; at page 4, for lines IS and
19, the fol nvmg be substituted,
namely:—

(<0 T dian medicine' means the
systems of Indian medicine commonly
known as Ayurveda, Siddha, Unani

and  Integrated system of

medicine."

Explana ion. — Integrated _system
of medicine neans and includes

conjoint
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or concurrent study of, training and
practice in, indigenous medicine and
modern medicine including surgery."

The motion was negatived

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) :The question is
is:

9. "That at page 4, for lines 20 and 21,
the following be substituted, namely:—

(/) "medical institution' means any
institution within or without Indian
having facilities for regular regular
institutional training and hospital
attendadce and which grants degrees,

diplomas or licences in Indian
medicine."

The motion was iiagatived.

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : The question is :

6. "That at page 4 for lines IS and 19
the following be substituted, namely :—

(?) 'Indian Medicine means the sys-
tem of Indian Medicine commonly
known as Ashlang Ayurveda, Siddha
or Unani, Tibbi, whether
supplemented or not by such modern
advances as the Central Council may
declare through notification from time
to time."

The motion was adopted.

DR. (MRS) MANGLADEVITALWAR :
Sir. I beg leave to withdraw my
amendments Nos. 11 and 60,

Amendment Nos. 11 and 60 were, by leave,
withdrawn.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) :The
question is :

(SHRI

"That Clause 2. as amended, stand
part of the Bill."

The motion was adopted,

Clause 2 as amended, was added to the
Bid.

For text of amendments, vide col. 20/
and 208 supra.
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Clause 3—Constitution of Central Council.
SHRI M. V. BHADRAM : I move

16. "That at page 5, line 2, after the
word "persons' the words'with recognised
medical qualification' be inserted."

22. "Thai at page 5, lines 11-13. for
words 'be nominated by the Central
Government, from amongst persons
having special knowledge or practical
experience in respect of Indian medicine"
the words 'be nominated by the Central
Government to the Central Council from
amongst  persons  having  special
knowledge or parctical experience in
respect of each branch of Indian medicine
and enrolled on any State Register' be
substituted."

SHRI K. P. MALUKARJUNDU : I move :

14. 'That at page 4, line 44, after the
word. "Siddha" the word 'integrated' be
inserted."

17. "That al page 5, line 2, after the
word 'Siddha' the word 'Integrated'
be inserted.

20. "That at page 5, line 4, after the
word 'Siddha' the word 'integrated' be
inserted."”

25. "That at page 5, line 24, after the
word 'Siddha' the word Integrated' be
inserted ."

SHRI GANESHI LAL CHAUDHARY :
I move —

64. "That at page 5, after line 20, the
following further provisio be inserted,
namely :—

"Provided further that Government at the
lime of nominating the members to the
Central Council, may give due regard to the
Scheduled Caste and Scheduled Tribe
members who are practising in the
Ayurveda, Siddha. Unani or Homoeopathy
systems of medicine."

The questions] were proposed.

SHRI M. V. BHADRAM : Sir, amend-
ment No. 22 is to the sub-clause concernin,
the coostitution of the Central Council an
its committees. Sub-clause (c) says :—

"Such number of members, not exceeding

thirty per cent of the total number of

members elected under clauses (a) and (b) as
may he nominated by the Central
Government, from amongst persons having
spe cial knowledge or practical experience
in respect of Indian medicine :"
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Here the Government can nominate any-
body as stated above. Now my amendment
is for the words "be nominated by the
Central Government, from amongst
persons having special knowledge or
practical experience in respect of Indian
medicine :". the words "be nominated by
the Central Government to the Central
Council from amongst persons having
special knowledge or practical experience
in respect of each branch of Indian
medicine and enrolled on any State
Register :" be substituted. This puts a
restriction in nominating the persons.

Then regarding amendment No.
15 to Clause 3(1)(a). Clause 3(1 )(a) reads

"such number of members not exceed
ing five as may be determined by the
Central Government in accordance with
the provisions of the First Schedule for
each of the Ayurveda, Siddha and Unani
systems of medicine from each State
in which a State Register of Indian Medi

cine is maintained, to be elected

amongesi themselves bj p
.rolle

d

onthat Register as practitioners of

Ayurveda, Siddha
may be;"

or Unani, asthe

Hereafter the word "persons' I am suggest-
ing the adding of the words "with
recognised medical qualification", because
without that what happens is quacks to
whom the present Bill seeks to give
licences, also can practise. Of course. I do
not have any quarrel there. But they should
not be allowed to come to the Council and
dominate it and thus control the future i
tion. My amendment is only to restrict
quacks being nominated to the Council.

SHRI K. P. MALLIKARJUNUDU
Sir. my amendments are only consequential
amendments. I have nothing to speak on
them except to request that these amend-
ments may be put to vote.

»

o1 TANl AT ROV ATTH GUTHA AT,
A1 waeeRe o famye At wHeERe f ot
o7 fa & e 20 o daee 3 &, seH eiediegee
ATE T feA wifae w1 mfaus faar o g
AT wR-Ehe Jpa Ao | §, S 97 18 Qs
¢ fr foa-faom w1 =1 w=dt 77 s, faam
AR 1 AT 2 ATRAYS #1

"Provided further that Government at
the time of nominating the members to
the Central Council, may give due regard
to the Scheduled Castes and Scheul-ed
Tribes members who are practising in the

Ayurveda, Siddha. Unani or Homo-
copathy systems of medicine."
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# ax wree wafad | E fe &5
T FT 7700 F a1 G 47 o awre feat
7720 2 | 4 $1 AT A w ETE o fews
wifgsa @t g7 2, Wegew Tve AT dwmer
FiTen ¥ A A Awe, T3 AT gRe A
TeAr, T @ 6§ wifae sl qeww w A
frear 1 & wpe fyae £, 4% SuSAeRnE
& #my o # agt wpr av f5 o favm aar
7 fa fam =9 zrevwed 1 gl 2o, o
easr e dIT e o & oavear o
fai wmi & wren g AR adi @@ ad ol
§ oz o ST § 6 A 7 A AT A afa-
afedtn w7 +ft § w7 afafadia ® T
T W7 s ST W wret msegtE
gifrd 7 755 o am sa b5 1 om 987 2,
WA % N R0 SR KA S gwiaa 7
FTEAT FIEZAT  TIHT7 A74W AR & | FWAT ATATE
SENEY &1 €17 Wewes Feaw § fad are R
ST &7 ATTE AI9ET ATF A1 721 gafad § arE-
A wdT W # g wEar fE zmie s aiiE €1
T | faem o fease a2 WIT SEgEE aTee
# fre go @i w1 T $ifem T e
forsr 1% )

THE VICE-CHAIRMAN
(SHRI

AKBAR AI I KHAN) : I will now put the

amendments to the vole of the House The
questiot 1S :

22. "Th t 1! page 5. lines 11-13, for
the words be nominated by the Central
Governme it. from amongst persons hav
ing or practical ex
perience i respect of Indian medicine'
ords 'b< nominated by the Central
Governme it to the Central Council
from ants ngst persons having i
knowledge or practical experietu
respect ol inch of Indian medi
cine and i. arolled on any State Register'
be substfrajed.”

The moth I was negatived.

Shall I pi t all the amendments by Shri
Mallikarjun Naidu together'.'

SHRI M V. BHADRAM : Why do
you call hi n as Naidu? He is a pucea
Brahmin.

THE
(SHRI
AKBAR A LI KHAN) : I like him by that
name.

VICE-CHAIRMAN
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~ SHRI M. M. DHARIA :1t is like the

integrated course.

THEVICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) :The question is

14. "That at page 4, line 44, after the word
'Siddha' the word "integrated' be inserted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) :The question

18

16."That at page 5, line 2, after the
word 'persons' trie words 'with recognised
medical qualification' be inserted."

The morion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

17."That at page 5, line 2, after the
word 'Siddha’ the word 'Integratedl
be inserted."

Ilie motion wax negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

20. "That at page 5, line 4, after the word
'Siddha' the word 'Integrated' be inserted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

25. "That at page 5, line 24, after the word
'Siddha' the word 'Integrated' be inserted."

The motion vrt/.s negatived.

THE VICE)-CHAIRMAN (SHRI AKBAR
ALI KHAN The question is :

64."That at page 5, after e 20, 'Hg
further proviso be i serted, namely :—

'Provided further that Government at the
time of nominating the members to the
Centra! Council, may give due regard to the
Scheduled Caste and Scheduled Tribe
members who te practising in the Ayurveda,
Sid. Unani or Homoeopathy systems of
medicine."

77te motion was negatived.
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SHRI K. P. MALLIKARJUNUDU
Amendment No. 15 is left out.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is in the name of Shri
Goray who is not here.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

"That Clause 3 stand part of the Bill."
The motion was adopted. Clause 3 was
added to the Bill. Clause 4 was added to
the Bill.

Clause 5—Restrict ion on elections and
membership

SHRI M. M. DHARIA : Sir, I move :

65. "That at page 5, line 37. for the
words 'Fourth Schedule or is
enrolled'the words 'Fourth Schedule, is

enrolled'
be substituted."

SHRI M. V. BHADRAM : Sir, 1 move :

28. "That at page 5, line 37, for the
words 'or is enrolled" the words and is
enrolled" be substituted."

(This amendment also stood in
the name of Shri K. P. Mallikarjunudu.)

The questions were proposed,

SHRI M.V. BHADRAM : Sir, | wanted to
speak, but you called Shri Dharla Sir, my
amendment is very simple, but is a very
important one. Clause 5 says. , "No person
shall be eligible for election to the Central
Council unless he possesses any of the
medical qualifications included in the
Second, Third or Fourth Schedule or is
enrolled in a State Register of Indian
Néedicine and resides in the State concern-
e 'H

Sir. even if one is not possessing qualifi-
cations, if one is registered in the Stale
Reglster he is eligible for election. This is
very dangerous. Sir. Therefore, it should be
amended this way : 'or' should read as
'and— so, both the qualifications, which
means he must possess the qualifications
and he must also be borne on the Stale
Register. Otherwise, you are see, one
without qualification gets back-door entry
into the State Register and so he can get
elected to the Council. How can you prevent
undesirable elements from coming in ?
Therefore, I plead with the House to accept
my amendment.
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) :
want to say anything ?

Mr, Murthy, you

SHRI K.P. MALLIKARJUNUDU
Sir. my name is also there, supporting the
same amendment. 1 would support what
Shri Bhadram lias stated. L‘nless that word
'and' is put in place of 'or', people with no
cwahﬁcatlons will get into the Register and
¢ whole scheme will gel sp-'

II1E VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : All right. Mr. Murthy, you
are not accepting it ?

SHRI M.V. BHADRAM :
know the Minister's mind.

1 wanted to

THE VICE-CHAIRMAN
AKBAR ALI KHAN) :

(SHRI
He says 'No'.

SHRI M. V. BHADRAM
has closed his mind.

: 1 think he

SHRI M M. DHARIA : Sir, can I say
something on this ? There is unnecessarily
some misunderstanding. The amendment of
hon. Shri Bhadram and my amendment No.
65 are virtually the same. Shri Bhadram
says, 'or is enrolled' should be substituted
with 'and is enrolled'. What 1 have proposed
is this : instead of the words "or is enrolled',
1 have put a comma. Sir, it is because of
drafting that this has occurred. Sir, Clause 5
is like this : "No person shall be eligible for
election to the Central Council unless he
possesses any of the meilical qualifications
included in the Second, Third or Fourth
Schedule, is enrolled on any State Rejistcr
of Indian Medicine and resides in the State
concerned." Because of the amendment of
Shri Bhad the word 'and' comes twice and |
have put a comma, meaning the same.

SHRI M. V. BHADRAM No. Sir.
Sir. there" are two qualifications. One is
the educational qualification. The
qualification is related to the State. One is
to be registered in the State Reg and
is to reside in the State. So, 'and' is

only to that—being borne on the Re of the
State and also must be a resident of the

State. But, here if you put only the
comma, it does not read properly.
Tomorrow, if somebody goes to the

court and gets it quashed, then "'

SHRI M. M. DHARIA : Sir, I would like
to clarify here.
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Sir, the i leaning is the same. It is only
for drafting purposes that I am suggesting
this. [car convince Mr. Bhadram also.

(Interruptions)

SHR1 M V. BHADRAM : Tomorrow if
somebod goes to the court. . . .

SHRI M. M. DHARIA : Evert if some-
body goes to the court, the comma will be
treated ;s 'and'.

SHRI M. N. KAUL (Nominated)
Comma is i o part of the statute.

SHRI M M. DHARIA : I will read clause
5 which says :

"No person shall be eligible for election
to the Central Council unless he possesses
any of the medical qualifications included
in the Second, Third or Fourth Schedule
or is enrolled on any State Register..."

This mean- that he must be on the State
Register. I don't think there is any harm
whatsoever n accepting my suggestion.

SHRI M V. BHADRAM : In view of Mr.
Dharia °; explanation, I agree with him and
seek tl e permission of the House to
withdraw ny amendment to support his
amendment

SH/U K. P. MALLIKARUJUNUDU :
Sir. I am a 50 a lawyer and 1 know some-
thing of lav. Of course Mr. Dharia read out
the ciat so. Our amendment is instead of 'or'
the e should be 'and'. This will make it i
tadable.

(Interruptions)

SHRI BANKA BEHARY DAS (Orissa) :
With a little sense of grammer that we have
about Engli h, comma here in this context
means 'and. Therefore 1 support Mr.
Dharia's ai endment.

THE VIC "-CHAIRMAN (SHRI AKBAR
AL1 KHAf): Youacceptit?

THE it DER OF THE OPPOSITION
(SHRI S. IS MISHRA) : We will have to
look at it nore closely. What does the
Minister sa  about it ?

SHRI K. C. SHAH : At least as a lawyer
and as a ft end who knows English much
better, I ma ' say that throughout our lives,
we have sai [ when there are two sentences
or two qua (fications 'and' is added in the

[ RAJYA SABHA ]

Homeopathy Central 226

Council Bill 1968

last and all of them are followed by commas.
This is something which is common En-

glish.
ot ans fagr T

WA ET AT |

T AT i fEeET H

THE VICE-CHAIRMAN (SHRI AKBAR
AH KHAN) : The question is :

28. "That at page 5, line 37. for the
words 'or is enrolled' the words 'and is
enrolled' be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
AL1 KHAN) : The question is :

65. "That at page 5, line 37, for the

words 'Fourth Schedule or is enrolled'

the words 'Fourth Schedule, is enrolled'
be substituted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
A LI KHAN) : The question is :

"That clause 5, as amended, stand part
of the Bill."

The motion was adopted.
_%lause 5, as amended, was added to the
ill.

Clauses 6 and 7 were added to the Bill.

Clause 8—Meetings of Central Council.

SHRI HAYATULLAH ANSARI :1
move :

66. "That at page 6, for lines 30 to 33,
the following be substituted, namly :

"Provided that no decision of the Cen-
tral Council in relation to any Indian
medicine shall be effective unless three
members representing that system of
medicine are present at the meeting and
support the decision."

1 move this amendment because I want to
make it a happier wording. 1 draw your
attention to page 4 wherein you find :

"Indian medicine means the system of

Indian medicine commonly known as

Ayurveda, Siddha or Unani;"

In clause 8 it says :

"Provided that no decision of the Cen-
tral Council in relation to any Indian
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medicine** shall be effective unless three
members representing Ayurveda, Siddha
or Unani** system of medicine, as the
case may be, are present at the meeting
and support the decision."

Why the same thing is defined at two places
with two wordings ? One says 'Indian
medicines' and the other says 'Ayurved,
Siddha and Unani'. There is some ambiguity
. This is more direct and a happier wording.
So I have moved my amendment.

The question was proposed.

SHRI B. S. MURTHY : We are not
accepting it.

SHRI HAYATULLAH ANSARI
I withdraw my amendment.

*The amendment was,

by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

"That clause 8 stand part of the Bill."
The motion wos adopted:
Clause 8 was added to the Bill.

Clause 9—Committee for Ayurveda,

Side'ha and Unani

SHRIM. V. BHADRAM : Imove:
31. "That at page 6, after line 36,
the following be inserted, namely :
'(aa) a committee for Integrated
medicine;"

SHRI K. P. MALLIKARJUNUDU
I move :

32. "That at page 6, after line 38,
the following be inserted , namely

"(d). a committee for Integrated
Medicine;' "
I also move :

34. "That at page 6, line 42, after the
word 'Siddha' the word 'Integrated' be
inserted."

SHRI M.V. BHADRAM I move

33. "That at page 6, line 42, after
the word 'Ayurveda’ the word 'Integrated’
be insert

*For text of amendment, vide col. 226 supra.
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I also move :

35. "That at page 7,—
(i) in line 1, after the word 'Ayur-
veda' the word 'Integrated be
inserted; and

(«) in line 7, after the word 'Ayur-
veda' the word 'Integrated' be
inserted."

SHRI K. P. MALLIKARJUNUDU : I
move :

36. "That at page 1 —

(/) in line 4, for brackets, letters and
words '(a), (b) and (c)', the brackets,
letters and words '(a), (b), (c) and (d)'
be substituted; and

(/") in line 7, after the word 'Siddha’
the word 'Integrated' be inserted."

The questions were proposed.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Mariswamy, you can
speak now.

SHRI S. S. MARISWAMY : Sir, I must
confess that I am a little confused in the
statement given by Mr. Dharia to the
Minister. The Minister in his opening speech
has said that he would not recognise the
Intelgrated Medicine as a system. In his
explanation Mr. Dharia said that the
Minister would accept it as a system, and as
a conjurer, who brings out a rabbit from out
of his hat, he brought out a compromise
formula in the last minute. And I do not
know how Government has come forward to
accept it without properly explaining it to
the House. I do not dispute it. So far as Mr
Dharia is concerned, I admire his sincerity
and interest in this matter. But I would like
to know from the Minister whether he can
assure us that he stands by the B that he
quoted so far as the number of Ayurvedic
practitioners and the practitioners of
Integrated Medicine is concerned. That is
number one. Number two, he should assure
us that equal representation will be given to
Integrated Medicine because, as per his
amendment, their case is hanging in fire and
they are left to the mercy of the Council to
be formed. As it is, it is not decided; we are
not presenting it as a fait accompli but we
are going to leave it in the hands of the
Medical Council. So I would like to know al
the very outset whether representation of the
Integrated Medicine will be in the Council,
and 1f the Minister gives an answer in the
affirmative in that regard, I shall be satisfied
and withdraw my amendment.
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SHRI M M. DHARIA : Mr. Vice-
Chairman, Sir, let me be very clear that
those who ai ¢ enrolled as Integrated Medical
Practitioner:, they are protected by the law,
their fate is not at all hanging in the hands
of th Council to come, but because of my
amendment to the Definition, in the
Council itself it is possible for them to
modify he present system themselves, and
becausi of their registration at the State
level hey can have their dominant voice. So
herefore there can be a real integrated c
mrse in all the systems and that way it may
open up its gates for all the systems hat
exist in the country today. But so far < s the
fate of the present practitioners in tl e
Integrated System of Medicine is concernec
, it 1s absolutely clear, and I would like :0
request the hon. Minister also to give that
assurance to the country, not merely o
those ~who are actually registered
practitioners, but even to those who have {c
mned this course this year and who would
be becoming Doctors within four or five
years. In their case also the guarantee
should come from the Minister and I make
t demand for it.

SHRI K. K. SHAH : We have said so.

SHRI M. M. DHARIA :  You please
say it agair

SHRI M. r. BHADRAM : This Clause 9
contemplates to constitute separate Co-
mmittees, o.ie Committee for Ayurveda,
one Commi tee for Siddha and another
Committee f r Unani, and the practitioners
of the Integrated System of Medicine, as |
see the provision in the Bill, have to
submerge themselves in one of these three
Committees. But the Minister, in his
introductory speech made on the 19th of
May said th it they are not inferior stuff,
and because they are not well versed in
Avyurveda they are practising only allopathy.
But in the Indian Medical Council they
have no pla e because they are their in-
feriors, and 'iere, because they are practis-
ing alfopatlr they are necked out from
here. There) ore, in view of the amendment
to sub clause 2(e) having been lost a
peculiar pi sition has arisen how to rotect
the int< rests of these 50,000 peopF
Murthy is contesting this ﬁgure. So I dont
quai el with the figure. But Mr. Murthy
says that out of the 40,000 practitioners of
Indian Medicine 25 000 are those who ire
practising _the Integrated System  of
vledicine. This is what he has said. If that is
the position, we need not bother a out their
safety or protection they can tak * care of
themselves. If that is not the I tct, can
the Minister assure

[5 AUG.
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this House that their proportion m the

Committees will be such that their interests
will be taken care of by the Committees in
which they will also be represented ?

SHRI M. V. BHADRAM Can the
Minister give a categorical assurance ? If
they cannot come through election the
Government has nomination quota and can
the Government give an assurance that their
interests will be protected by nominating
integrated practitioners to the Council ?

SHRI K. P. MALLIKARJUNUDU : May
I have one word ? Why I gave notice of this
amendment is this. In clause 8 it is" stated
that the Central Council shall meet at least
once in each year. That means the Central
Council will be meeting very rarely and
practically all the functions of the Council
are to be discharged by these Committees
under sub-clause (3) of clause 9 which says
that subject to such general or special
directions as the Central Council may from
time to time give each such committee shall
be competent to deal with any matter
relating to Ayurveda, Siddha or Unani
system of medicine as the case may be
within the competence of the Central
Council. Whatever powers the Central
Council enjoys are enjoyed by these
Committees and therefore it is these
committees which are more powerful and
which are in actual practice the Central
Council. That is why I wanted in the
interests of the integrated practitioners a
separate committee should be set up for
them but in view of the assurance given by
the hon. Minister that their interests will not
suffer and they will have adequate
representation in the Central Council by
virtue of their numbers, 1 do not think I
should press my point.

SHRI B. S. MURTHY : When I said this
is not integrated system I d1d not mean that
there is no integrated course in India. There
is integrated course and therefore we have
to recognise that as long as that system of
education is in force.

As far as the other thing is concerned,
except in Tamil Nadu, persons who have
undergone the concurrent course of training
are registered as practitioners of Ayurveda,
Siddha and Unani everywhere in India. But
in Tamil Nadu there is a separate Board for
the reglstratlon of practmoners in each
system of medicine. The number in each is,
Ayurveda 359, Siddha 280, and Unani 46,
According to the First Schedule Ayurveda
and Sldﬁqa practitioners can elect one
member each and there will therefore by at
least two members on the Central Council
of the integrated medicine.
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Besides this, 1 have already assured the
representatives of the integrated practi-
tioners when they came to see me and later
on my senior colleague, Mr. Shah, that
every effort will be made to see that in
nominating their interests will not be for-
gotten. And that full assurance I give on the
floor of the House that their interests will be
protected.

SHRI M. M. DHARIA Mr. Vice-
Chairman, Sir, I want a very categorical
assurance from the Minister that those who
have taken this integrated course— those
who are enrolled as practitioners their
interests have been completely protected so
far as their rights and privileges to practice
in any system they want are concerned—
those who have joined this course this year,
their interests also shall be protected.

SHRI B. S. MURTHY : I have already
assured as far as that is concerned.

SHRI M. M. DHARIA : I do not want
any confusion; I want a categorical assu-
rance.

SHRI K. K. SHAH : The same terms in
which Mr. Dharia has said, I acceept.

* Amendment Nos. 31 to 36 weir,
by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question 1s :

The motion (fas adopted.
Clause 9 was add :d lo the Bill.

Clauses JO lo 13 were added to the Bill.

Clause 14—Recognition of medical quali-
fications.

SHRI M.V. BHADRAM : Sir, I move :
39. "That at page 8, after line 10, the
following be inserted , namely :—

"(3) No qualification shall be
recognised medical qualification unless
it is granted after training in an appro-
ved 1nstitution for a period of not less
than four years after matriculation or
its equivalent."

Clause 14 reads —

"(1) The medical qualifications granted
by any University, Board or other me-
dical stitution in India which are in-
eluded in the Second Schedule shall be

*For text of amendments, ride cols. 227

and 228 supra.
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recognised medical qualifications for the
purposes of this Act."

There is one snag. The Second Schedule
contains 116 institutions. As I have already
stated, some of them are existing only on
paper. Therefore, some protection has to be
given. That is why my amendment reads :—

"No qualification shall be a recognised
medical qualification unless it is granted
after tralmn in an approved institution
for a period of not less than four years
after matriculation or its equivalent."

Otherwise , even a third form, even an
illiterate can become a practitioner. There-
fore, it is necessary to prescribe some
standard. Otherwise, everybody would be-
come a practitioner. In this connection I
would like to draw the attention of Ihe
House to a notification issued by the UP
Government. It reads :—

"In exercise of powers conferred under
sub-clause (iii) of clause (ee) of rule 2 of
the Drugs Rules, 1945, the Governor of
Uttar Pradesh is pleased to_declare each
person who is registered with the Board
of Indian Medicine, U.P. under the U.P.
Indian Medicine Act, 1939 (U.P. Act X of
1939) as person practlsmg the modern
scientific system of medicine for the
purpose of the Drugs Act, 1940 (Act
No. XXIH of 1940)."

Therefore, everybody will come under
this There must be some minimum
standard laid down. Otherwise, medical
education will be affected. It should agply
to the future candidates. Therefore, there
must be some minimum standard in this
respect.

The question was proposed.
SHRI B. S. MURTHY : We are not
accepting it.

SHRI M. V. BHADRAM : Let them say
that they do not want any education at ail.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) : I am putting amendment No.
39 to vote. I think the 'Noes' have it.

SHRI M. V. BHADRAM : Even ma-
triculation is not necessary and (our years
experience after that. Everybody can be-
come a doctor.

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal) : Before the Mi
replies to this point, may I be allowed
to make one submission ?
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THE VK E-CHAIRMAN(SHRI AKBAR
AL1 KHAN) : No, no. We are at the last
stage.

SHRIM/TI PURABI
YAY : O. this clause.

THE VIC S-CHAIRMAN (SHRI AKBAR
ALI KHA -i) : He has already replied. I will
give -on opportunity on some other clause.

SHRIMAn = PURABI MUKHOPA-
DHYAY : This is a very important clause.

SHRI BHUPESH GUPTA (West Bengal):
Let her spi \k.

SHRIM/ n PURABI MUKHOPA-
DHYAY : Befote the Minister either agrees
or dlsagree vith the suggestion, may I
submit thai, when we are going to give
recognition to all the medical practitioners
in India, in Unani, in Siddha Ayurved and
also in Homoeopathy, may we not agree to
some son of institutional education to be the
only criterion ? Not only we will go by exper
ence, but they must' have some institutional
.qualification and some institutional traini ig.

MUKHOPADH-

With my experience as the Health Minis-
ter of West Bengal I can tell you that we run
two Ajur\edic Colleges there. When we used
to pay the medical bill for the Ayurvedic ¢
Nleges, to my surprise I found that we paid
the maximum for the medicines which are
used only b%f the Allopaths, like very difficul:
medicines, life-saving drugs, which shou .1
aot be allowed to be given by anybody who
did not have proper medical educa 1on in
some institution. The hazards from those
medicines are so very dangerous. It may save
the life for the moment,% t it has its after-
effect. So some sort o ' institutional
education should be made cor :pulsory.

SHRI B. S. MURTHY : When I said 1
would not accept Mr. Bhadram's amend-
ment. I wanted to save the time of the
House. What is being done today is we are
now ci eating a Central Council to regulate
the future medical education and practice in i
idigenous systems of medicine. What we lave
now done is the present Schedule ha I been
drawn up on the basis of qualifies lions

awarded by the State Boards, Councils,
Faculties, examining bodies and other
institutions which are registerable

qualifications. It may be left to the Central
Council, when formed, to review the various
qualifications and recommend i mendments
whenever considered neces ;ary. Sir, not
only all. over India but in one State....
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SHRI M. V. BHADRAM Do you

accept that all the 116 insitutions which are
listed in Schedule II are having institutional
facilities and hospital facilities ?

SHRI B. S. MURTHY : Please listen.
Today in a single State there are a number of
institutions where there is no co- ordmatlon
For certificate, for diploma and degree in the
self-same State various categories of syllabus
and other things are there, and these are
recognised by the State Government
Therefore, the Centre is taking power to
constitute a Central Council in order to
review the whole position with regard to all
these institutions, whose names we have
given in the Schedule also go into the very
existence of the institutions, and see whether
they are capable or not of running an
nstitution.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : They should be looked into
by the Council.

SHRI B. S. MURTHY : Yes. Otherwise
we have to go into a lot of details
prescribing qualifications and all these
things. Moreover, I must also tell this is
being modelled on the Indian Medical
Council Act....

SHRIMATI PURABI MUKHOPADH-
YAY : Will you allow anti-biotics and other
injections to be given by these Ayurvedic
practitioners ?

SHRI B.: S. MURTHY : No.

SHRIMATI PURABI MUKHOPADH-
YAY : is there any clause in the Bill to
prevent them from practising and using
those drugs ? It is not there in the Bill.

SHRI M. V. BHADRAM : The reply
given by the Minister does not meet the
point at all. The clause says : medical
qualifications granted by any university,
board or other medical institution in India
which are included in the Second Schedule.
The Second Schedule contains 116 institu

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The Minister says the
Council will be able to look into that matter.

~SHRI M. V. BHADRAM : That is all
right. We are making a statute. Are we not
laying down the minimum standards ?

SHRI K. K. SHAH : Will you kindly
not realise this ? When the Allopathy Act
was passed, the Indian Medical Council Act,
did you not permit those who were
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practising to continue to practise ? Did
you want to take away their practice ?

SHRI M. V. BHADRAM : I am only
speaking of minimum qualifications.

SHRI K. K. SHAH : Your amendment
will mean that lakhs of people who are
already practising Ayurveda would be
deprived of their right to practise. In future
care will be taken. Today nobody will be
deprived.

SHRIMATI PU-RABI MUKHOPA-
DHYAY : Quacks are also practising. Are
you going to recognise quacks ?

SHRI K. K. SHAH : No quack is going
to be recognised.

THE VICE-CHAIRMAN (SHRI
AKBAR
ALI KHAN) : The question is :

39. "That at page 8, after line 10,
the following be inserted, namely :—

(3) No qualification shall be a rec
ognised medical qualification unless
il 1s granted after training in an appro
ved institution for a period of not
less than four years after matriculation
or its equivalent." " -

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question is :

"That clause 14 stand part of the Bill."

The motion was adopted.
Clause 14 was added to the Bill.
Clauses 15 and 16 were added to the BUL

Clause 17—Rights of persons possessing
qualifications included in Second,
Third and Fourth  Schedules to
be enrolled

SHRI M. M. DHARIA : Sir, I move :

67. "That at page 9, line 15, after the
words 'the privileges' the words and
brackets '(including the right to practise
any system of medicine)' be inserted."

The question was proposed.

SHRIK. K. SHAH Mr. Dharia's
amendment we are accepting.

SHRI M. V. BHADRAM : Sir, may I
a little bit amplify the whole thing ?
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Your amendment is not
being moved ?

SHRI M. V. BHADRAM : If Mr.
Dharia's amendment is accepted by the

Government, I am not moving amend
ment No. 41.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

67. "That at page 9, line 15, after the
words 'the privileges ' the words and
brackets '(including the right to practise
any system of medicine)' be inserted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is ;

"That clause 17, as amended, stand part of
the Bill."

The motion was adopted.

Clause 17, as amended was added to the
bill.

Clauses 18 to 35 were added to the bill.

Clause 36—Power to make
regulations.

SHRI HAYATULLAH ANSARI : Sir, I
move :

68. "That at page 15, after line 12, the
following be inserted, namely :—

'(00) the determination of the amount
of fees to be paid by the applicants for
registering their names as qualified
medical practitioners of the Indian
system of medicine;

(000) the determination of the am-
ount of fees to be paid by the medical
institutions to get recognition of the
Central Council;

(0000) the preparation and passing of
the annual budget of the Council
providing for at least twenty-five per
cent of the budget allocation on the
development of each system of Indian
medicine."

T AT Ale WA AT g wE TE & 1 uw A
7z & fr SoT SAWH TE A £ 00, WITEE TR
FIT AT 7Td FH AAAA AT, AAE FAT FHAT AT
T AT AT AT AT A TH 4AE 7 |
Wz apE ST AT ¢ | AT T A A A
FrT 2 T SE0H EW, AR WA 0000
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"The f! es to be paid on applications and
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appeai s under this Act;"

wiren @ Frgre foar war & 90 12 92 25 |
#, avaw 2 %, e 28 |, afww & ags ot
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oft gargeen sl @ e fdr W feeET
@ﬁhmwﬁa’ragqﬂwﬁuhﬁ’qu
F1 BB ar 2 fowd 41 3o ¥ v s
TETEWT | A O TR §, ST A v
qEd # &1 Tan fav 6 g6 | iee 0 AT |
mﬁmﬁﬂfmqﬁizmﬁnﬂﬁ%ml
frar &1 ‘

7 dl A & qwz of a0 aFA &, 47 w9l |
Stom w1 9% %8 faar o & e oA W |
ifgee, apw-afass, fwer, W §
ferer Feret w5 FeretE g dET AR
e 29 T T AT |

AT YT AT ATT q HEE wTEr SEAn
z W7 43 47 & @ 99 gEy g9 91 1t ARaET
& fam a2y 2 fon a4 & az %0, a7
w1, afed eq-arg @ @, 3% @ v
ar 1 wefew gTET AW TEE AT AT A,
oar A 21 v wree i AsaET S g on
1 Er @ gatan ow ureza § 7 g2 faar
w7 92 98 —

"the pi gparatioa and passing of the
annual bi 1get of the Council providing
for at least twenty-five per cent of the
budget allocation on the development
of each system of Indian medicine."
=qi 25 97 4= wiE difwd, g9 9g am 3ae

i m fan f& oew 3 a5 § fr femema 0
arEEH a3 TRl € E, A7 aEd & g oo
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oy &7 g1 i wad o fm % S sy 8t a
SATET |1 A7 | a1 § A wvar § fe 25 qaz
Fawl o nfed | sere A swEn fear
ar @z | fawew W gwwe F, fw & ol
9, A qET AEO, TR 1 A g e
& agede & i w7 § fF a7 o AAT an
T A T | 78 5w & O e o & wf el
A AL ATAL, W AT T T AFA7, AfEA
dterdt av a7 & T wrgde & € i
Fefedt | A1 A o1 @ qF 85 w7 F 3wy R
T A AT F1EE )

The question was proposed.

SHRI B. S. MURTHY : Sir, I thank the
hon. Member for raising all these points. We

shall bear these in mind. I appeal to him to
withdraw his amendment.

SHRI HAYATULLAH ANSARI : After

this assurance, 1 beg to withdraw my
amendment.

* Amendment No. 68 was, by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

"That clause 36 stand part of the Bill."

The motion was adopted.

Clause 36 was added to the Bill. The
First Schedule was added to the Bill.

The Second Schedule

SHRI B. S. MURTHY : Sir, I move:

48. "That at page 16, under 'Part I—
Ayurveda and Siddha', in item 10, under
column 4, for the figures '1956*, wherever

occurring, the figures '1958' be
substituted."

49. "That at page 17, in item 11, under
column 4, for the figure '1962' the figure
'1958' be substituted."”

50. "That at page 17, item 23 and all
entries relating thereto be deleted."

51. "That at pages 17 to 20, items 24
to 82 be re-numbered as items 23 to 81,
respectively."

*For text of amendment, vide col. 236 supra.
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52. "That at page 18, in re-numbered
item 31, under column 2, for the words
"Neira Vaidya-Visharada* the following
be substituted, namely :—

'Netra Vaidya-Visharada
Vaidyakalanidhi."

53. "That at page 20, after re-numbered
item 81, the following be inserted, name
'82. State Faculty of
Ayurvedic Medicine,
Orissa.

Ayurvedacharya
B.S.A.M. From 1969
onwards."
54. "That at page 23,—
(/) item 109 and all entries relating
thereto be deleted;
07) items 110 to 116 be, re-
numbered as 109 to 115,
respectively;

(iff) in re-numbered item 111,—

(a) under column 3, for the letters
'M.A.S.M.' the letters
'M.A.S.F.", be substituted;

(b) under columns 2 and 3, the
word and letters 'Pranach-arjd
F.A.S.I-V be inserted."

55. "That at page 24, under Part 1I—
IJnani,—

(7) in item 4, under column 4, for
the existing entries, the following be
substituted, namely :(—

From 1958 to 1963.
From 1956to 1963."

(;7) in items 5 and 6, under column

4, for the figure '1956' wherever,

occurring, the figure '1958' be
substituted."

077) in item 7. under column 4, for
the figure '1965' the figure '1963' be
substituted."

The questions were put and the motions
were adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
AL1 KHAN) : The question is :

"That the Second Schedule, as
amended, stand part of the Bill."

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill.

The Third Schedule

SHRI B. S. MURTHY : Sir, I move :

57. "That at page 26, after item 2,
under 'Part 1—Ayurveda and Siddha',
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the following be inserted, namely :(—

1920—
1940.™

'3. Manmohan Ayurved-
Chatuspati, shastri
Dacca. Ayurved
ic tna

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question is :

"That the Third Schedule, as amended,
stand part of the Bill."

The motion was adopted.

The Third Schedule, as amended, was
added to the Bill.

The Fourth Schedule was added
to the Bill.

Clause 1—(Short title, extent and
commencement) SHRI B. S. MURTHY :
Sir, I move :
2. "That at page 3. line 6, for the figure
'1969" the figure '1970' be substituted."”

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

"That Clause 1, as amended, stand part
of the Bill."

The motion was adopted.

B.ﬁlause 1. as amended, was added to the
ill.

Enacting Formula SHRI

B.S. MURTHY : Imove:

I. "That at page 3, line I, for the word
'Twentieth' the word 'Twentyiirst' be
substituted."

The question was put anil the motion was
amended.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :
"That the Enacting Formula, as amend-
ed, stand pan of the Bill."

The motion was adopted.

The Enacting Formula as amended
was added to the Bill.

The Title was added to the Hill.
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S1IR1 B. S. MURTHY : Sir, 1 move :
"That i he Bill, as amended, be
passed." The filesiion was
proposed.

SHR1 M V. BHADRAM : Sir, I have
one point to make. The State Governments
und< r the Drugs Act permit various
practitionei > to practise allopathy. In
Punjab tint er the Drugs Act, Rule 2, and
the Drugs ;md Cosmetics Act, 1940 and the
Rules madi thereunder of 1945, the Gover-
nor issued a notification. Subsequently the
honoui tblc Leader of the House and the
Minister of Health and Family Planning
issued a statement which contains a serious
danger. The Punjab Government was i
onsidering a suggestion to exclude raid) is
and hakims from the list. The statem™* nt of
the Minister , Mr. K. K. Shah, was made on

4th March. 1 have his quotation taken
from the Times of
India. It ays, "........... excluding some

of the peo fle who arc likely to indulge in
spurious drugs, or whatever 1t may be,

in Punjab This power should
not be useel now that the Central Council
is coming i to being. If anybody misuses
his degree ¢ * whatever it may be, the matter
shoul(% be eferred to the Council. The
Governmen should not take any unilateral
action to exclude anybody or advise any
Govei tment on this matter. This is the
point that 1 wanted to make.

SHRI M. N. KAUL : Mr. Vice-Chair-
man, 1 wan -id to take only a few minutes.
1 have watohed this debate with intense
interest aim )st all the time. The reason is
that some years ago I visited an institute in
Jamnaga which deeply impressed me. The
man ia charge of the institute was a very
well qualified allopath. He turned later into
ai ayurved. His faith developed in that
system. You could talk to him with reason
and lie could argue with you. He said then
that it is not merely a question of
integrating he medicines. What we are
doing is wc are concentrating on certain
medicines, certain magic cures, certain
drugs, which are not known to the Western
system and me want them to be encouraged
and become known and be practised. But
he said thai that is a limited approach. The
fundam ;ntal approach of our ancients
should beé d scussed. That was the basic
Indian appioach. And with that end in view
he had collected a mass of literature,
Sanskrit literature and other literature, and
large p: rts of It were still not translated.

He said tl at there is a great lot of them. 1
was remitu ed of the renaissance in Europe
when all tl e new ideas were developed as a
result o the study of the ancient Greek i

14 RSS|70—9.
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and Roman books. I still believe that the
renaissance of Indian medicine may come.
But it will not come, as he said, through an
integration of these medicines. It has got to
come through these practitioners adopting a
new approach and contributing something
which the West has not yet contributed.
That man has yet to arise, as he said. What
has it come to now 1

li is medicine plus intuitive diagnosis.
The last person who was famous for his
intuitive diagnosis and whom I knew was
Hakim Ajmal Khan. His diagnosis was
through pulse, eyes, nails and general ob-
servation. Thai was sheer intuition. Thai
knowledge could not easily be transmitted.
It could only be transmitted to pupils who
remained with him not for five years, but for
a whole lifetime. By observation and by his
message, he could impart something of the
intuitive faculty. The Indian system of
medicine has adopted drugs plus intuition.
That is not enough. This Bill will not solve
the problem and drugs will not solve the
problem. It is the man who has got to arise
and that man will give a clarion call and that
will come from a deep study of scholars
who will imbibe that ancient knowledge and
who will be inspired by that knowledge.
Now I will tell you a story and conclude my
speech.

For the first lime, the sway of modem
medicine was highlighted in the time of
Shah .lahan. As students of history, some of
the Members may know this. Once, his
daughter was badly burnt. Nothing that the
doctor.; in India did could save her life.
Then appeared in the picture a French
Doctor, one Bernier. He was an expert in his
own system and he completely cured and
saved the life of Shah Jahan's daughter. It
was that single fact which had highlighted
the superiority of the Western system and
stagnation of the Indian system. That
stagnation is still there. Gandhiji used to say
that there are jewels in the ruins. Bui those
jewels have to be picked up by a man who
has the capacity to pick up and popularise
them. It is the approach of the Western
science that made it a success. We have to
look at it from that point of view. This Bill
and these parliamentary battles are intended
for prov1cP1ng livelihood for the existing
practitioners. It is nothing more or less than
that. The burden lies on those who can put
their hearts and souls into a deep study of all
the relevant literature and then out of this
fermintation some man may be thrown up
who will inspire them and give a new lead to
the Indian medicine. It is only that man who
can make Indian medicine a success.
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SHR1 BHUPESH GUPTA : Wedo and proper protection. This Bill is not ment

not have a Shah Jahan's daughter.

oft T wgTw (We7 S2) ¢ IIENY RERT,
w gaw? 9 § fav sEdiz & w5 3 € 9
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SIIR1 M. M. .DHARIA . Mr. Vice-
Chainnah, Sir, it is indeed a great red letter

da%/ in the history of Indian medicine. This
Bill provides the proper opportunity

to protect any quacks in this country. Let us
make it very clear. It is only for better
expertise. This country has certainly
contributed to the world—it has a great
heritage, a great culture, and spiritual and
moral values. This country has contributed
all these to the world and the Indian
medicine should also contribute to the whole
world. It is for the experts, the best doctors
in the West to come to this country and learn
much further. As we had our plastic surgery
even in the past, such traditions are to be
created. This is the responsibility cast on this
new Centra) Council and the other faculties
to be created under this Bill. Sir, 1 look at
the Bill in this way. A great responsibility is
cast on those whn are protagonists of Indian
medicine. I am sure you will stand by them
and this chapter will open up a new vista for
those who intend functioning in this way, in
this direction. I wish them all good Iuck.
But, let them not understand that 1t is for just
giving protection to some quacks and other
persons. It is only for the raising of the
standards, it is for the breaking of the
barricades of stagnation in Indian medicine.
That is why we arc passing this Bill and in
this spirit, 1 am sure, the Council will take it
and go ahead and create a new history in
Indian medicine.

it gETgE WATA A AT S
v, f2az § 93 8 49 wWg | g -
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ot frad A 70 A T wr SAd A g5
w1 19 faar ) & sprwen ¢ o @ G g
F1AT A1 7 HE g9 AFAT 91, W e
T A &A1 AT AT A AT | AT WA
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& AT HAAT TN, AT Y anEar | da
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Frafedy srecven w Gy w2 1w § oedt
FT AT WA F, R A ded wA qA g W
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F 1 1 e A e g fooag ol w9
AT AT A@ A | Arw avd afa
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SHR1 B. S. MURTHY : I rise to thank
the Members in all humility for the greatest
cooperation they have given me to see that
this Bill is enacted. My special thanks are
due to Mr. Bhadram and Mr. Mallikar-
junudu. In spite of all their anxiety to
provide certain safeguards, they could
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Maninur

see how we were anxious to help them.
My thanks are also due to Mr. Dliaria who
was responsible for..........coceverveverceniennen.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Compromise.

SHR1 B. S. MURTHY : ...yetting an
amendment . agreeable to all sides. 1 must
say that this is a red letter day in the history
of Ayurved.

THE VICE-CHAIRMAN (SHR1 AKBAR
All KHAN) : You mean all Indian medicines

S1IR1 II. S. MURTHY : Ayurved. Siddha
and Unani are known as Indian medicines.
The Indian medicine for some time past has
been reduced to the position of Cindre-11a in
India. To-da> a new chapter is beginning
when the Cindrella will herself become the
mother once again, of all systems of
medicine wherever they are—, no East, no
West, no North.and no South and see that
India once again leads as the best in the
medical (idd as it did during the days of
Buddha and even prior to him. Here I must
also say, it is one of my dreams and my life"s
ambition being fulfilled to-day because ever
since I fought with the Ad\iscr's Government
in Madras in 1939 this has been my mission
and unexpectedly and through die kindness of
my senior colleague, Shii Shah. I gol this
opportunity to get my life's ambition fulfilled
and my dream realised.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KUAN) : Iwishthe Ministry, the
Government and the country very well It is
really a very great step to help, organise and
regulate the Indian medicines.

THE VICE-CHAIRMAN (SHRIAKBAfi
ALI KHAN) : The question is :
"That the BiU , as amended, be passed."

The motion was adopted. I he
Bill, us amended, was passed

REFERENCE TO CALLING ATTEN-
TION NOTICE ON STATEHOOD FOR
MAN1PDR—contd.

SHRJ BHUPESH GUPTA : I understand
that the Calling Attention on Manipur will be
taken up in the other House tomorrow. 1 do
not see why it should not be possible also to
be taken up in this House tomorrow. Now as
you know, I pointed out in the morning thai
so many of us have given this motion. The
Government should consider it and if it is not
possible simultaneously, at least it should
be divided



